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• 	 FORMNO.4 

(See Rule 42 ) 

In the Untral Administrative Tribunal 
GUWAI-LATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 193 of 2002 	OF19 

icànt(s) 
Pradip Kr.Dutta 

oident(s) 	u.o.x & Ors o  

c1te for Applicant(s) Mr.M.Chanda, Mr.G.N.Chakraborty, 

\ 

 

octe for Respondent(s) C .G • S • C. 

• 	Orer of the Trbuna 

ea±d learned counsel for the 
parties. 	I 

Application is admitted. Issue 
iotjce on the respondents. Call for 

records. RLurnabl e by 2 'weeks. List 
on 9.7402 kor orders. 

Issue notice on the respondents to 
s1ow cauge as to why the interIm order 

as prayed for shall not be granted. 

In the meantime, the status quo 

on to-day shall continue as regards 

posting of the two applicantstil1 the 

rturna)Dle date. 

I d 
Mem ber 	 Vice-Chairman 

L!! th& Regstry 
	

Date. 

20.5.02 

s. 
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Qj4, 4 

cn?_. 	
n -e(pc g I 
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0ea 13 of 2002 

Notes of the Registry 	Date 	 Order of the Tribuna' 

4tL A GY 

 (t$koi, 

List on 1,8.02 for further orders. 

Member 	 joeChairman 

List on 29.8.02 to enable the 

respondents to file written statanent. 
In the meantime, the interim order 

dated 20.6.02 shall continue. 

c 	

0' 

Manber 	 Vjce-Chajrman 

The Respondents are yet to Pj1 

written statement. Further rour ueek 

time i8 a'lowed to the Respondents to rile 

written 5tatement as prayed A by Mr. B.C. 

Pathak, learned Addle C.G.S.C. For the 

Respondents. 

List on 27.9.2002 for orders. 

In the meantime, interim order dated 

20.6.2002 shall continue, 

9s 7si 02. 

W) 

In 

1.8.02 

im 

29. B.02 

La- OT 

4. 
/l o 	Cc u 

JLS-S(  

T 
Member 	 Vice-Chairman 

List aQain on 11.112002 to ena is 

the respondents to file written state-

ment. 

member 
	 Vice-C ha j rm n 

Written statement has been file 

The case may now be listed for hearin 

on 3.12.2002.  The applicant may file 

rejoinder, if any, within *= two wee s 

from today. 

mb 

21.9002 

• mb 

•11 .11 .0 

(; 

Member 	 Vice-Chai 

mb 
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otes of f 	egntry 	Date 	 Order of the Thbuna  

3.12.02 	Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

£ 	 The applicati. on is disposed of in 

( 	 terms of the order. No order as to 

costs. 

Member 	 Vice-Chairman 

pg 
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CNii 	MIiJIbT' 
GUvAhi- I 6r.i4Ch 

No. 	
193 	 2002 

3-12-2002. 

ri 	si Kwa Dua 	nçj. 

Sri M. Chanda 	
ppjcJrL 

if 

_VUS 

Union of India & Ors. 

- 	Sri B.C.Pathak,Mdl .G.S.0 	 FO 
2(b) 

ON'bliL MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN 

ON'L3Li 	MR K K SHARMA, ADMINISTRATIVE MEMBER 

hethGr epoerS of local papers may be alloW(3d to sce 

the judgmflt 7 

To be referred to the Reporter or not ? 

	

j3.' 	Wh2tuer their LordShlPS 	s i to sce t1i jair copy o the 

judgment ? 

	

4. 	
whether the judgmct is to be circulated tothC other 

Benches 

Judgment delivered by Hon'le 
Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWP1HATI BENCH. 

Original Application No. 193 of 2002. 

Date of Order :This the 3rd Day of December,2002. 

The Hon'bleMr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

Sri Pradip Kumar Dutta, 
0/0 the Head Record Officer, 

Railway Mail Service, 
Guwahati Division, Meghdoot Bhawan, 
Guwahati-l. 

2. Sri Birendra Kumar Biswas, 
0/0 the Senior Superintendent1 

Railway Mail Service, 
Guwahati Division, Meghdoot Bhawan, 

Guwahati-l. 	 ...7\pplicants 

By Advocate Sri Manik Chanda. 

- Versus - 

Union of India, 
represented by the Secretary to the 

Government of India, 
Ministry of Communication, 

Department of Posts, 
New Delhi. 

The Chief Postmaster General, 
North East Postal Circle, 

Shillong - 7930 0 1. 

The Senior Superintendent of RMS, 
Guwahati Division, Meghdoot Bhawan, 

Guwahati781001. 	
. . .Respondents 

By Sri B.C.Pathak, Addl.C.G.S.C. 

ORDER 

CHOWDHURY J. (v.c) 

The controversy centres round issue of absorption of 

the two applicants in the Accounts line. The applicants 

belonging to general line but they had qualified in the 

Railway Mail Service Accountant Examination as far back as 

contd..2 

/111  



1992. The applicant No. 1 was first appointed as Sorting 

Assistant in 1983 under. Senior Superintendent, 

RMS,Guwahati. The applicant No.2 was also appointed as 

Sorting Assistant in 1980 at Record Office, Dhubri. By 

order dated 31.5.2000 the applicant No.1 alongwith two 

others were prcmoted to the next higher grade i.e. Lower 

Selection Grade in ther pay scale of Rs.4500-125-7000/- as 

per recommendation of the DPC with effect from the date 

mentioned against each of them. The applicant No.2 also 

similarly promoted from:December 1993. These two applicants 

though serving in the general line as alluded earlier were 

declared successful in the P.O. and RMS Accountant 

Examination held on 25.1.92 and this was circulated by memo 

dated 7.7.92. The two applicants are presently discharging 

their duties as Accountant but their only grievance is that 

they are.not ahsorbe' in the Accounts line though there is 

no provision for promotion. 

The respondents in the written statement. did not 

seriously contested the application save and except pleaded 

that none of the applicants were T/S Accountants and hence 

question of inviting option did not arise. From the records 

however, it appears. that both the applicants submitted 

their option for absorbing. in the Accounts line. Since the 

plicants opted for absorption in the accounts line, unless 

there is any legal impediment we do not find any 

justification for non considering their case for absorptio' 

l for the Upon hearing Mr M.Chanda, learned counse  

-. 
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applicants and Mr B.C.Pathak, learned Mdl.C.G.E.0 for the 

respondents and considering all the materials on record we 

feel it is a fit case for issuing direction on the 

respondents to consider their case for absorption in the 

Accounts line in terms of their option and pass appropriate 

order as per law. The respondents are accordingly directed. 

Needless to state that applicants are working in the 

Accounts line and till the process of considering their 

case is completed the respondents ;mfty. utilise their 

service in the accounts line as is presently-done. 

Subject to the observation made above, the 

application stands disposed of. There shall, however, he no 

order as to costs. 

\_ LS 
(K.K.SHARM 
	 D.N.CHOWDHTJRY 

ADMINISTRATIVE MEMBER 
	 VICE CHAIRMPN 

901 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

• (An Application under Section 19 of the Adrnin istrative Tribunals Act 

1985) 

Ti tie: of the case 	: 	0. A. No ,! 	2.... /2002 

Sri Pradip Kumar Dutta: 	Appi bent 

- Versus 

Union of India & Others: 	Respondents 

INDEX 

f: SL. Annexure Particulars Page 

f : No. 
No. 

71—  Application 

I 	0:2, Verification 57  
03. 1 Copy of the letter dated 7.7.199 

04. 2 Copy of order of promotion dated 31.5.200O 

j
05, 3 Copy of the option letter dated 9.6.2000 j. 

06. 4 Copy of Memo dated 3.7,2000 

07. 5 Copy of Memo dated 25.1.2001 

08. 6 Copy of Order dated 26.12.1997 

09. 7 Copy of 	representation dated 3.2.1998 

• 10, 8 Copy of letter dated 25.4,2001 

11. 9 Copy of impugned letter dated 18.10,21 2  

12. 10 of circular dated 26.9,1984 jCopy 

13. 11 Copy of circular dated 26.7.1994 

141, 12 Copy of representation dated 	27.12,2001 

15. 13 Copy of rep resentation dated 2.11.2001 

16., 14 Copy of impugned letter dated 29.1.20 

Fi led b 

(late 	
Advocate 

' 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATIBENCH:GUWAHATI 

(An Appi I cat ion tinder Secti. on 19 of the Admin istrat:ive Tr:ibunals Act, 

1985) 

(:LA. NoL1 >.L/2002 

BETWEEN 

Sri. Pradip Kumar Dutta 

Son of 	c. Sri Adiih Dutta 

0/c) the Head Record Officer 

Pall way Mail Service 

Guwahati Division 

Meqhdoot LRhawan 

Guwahati 

Sri Briendra Kumar Biswas 

Son of Late SNBiswas 

O/o the Senior Superintendent, 

Railway Mail Service, 

Guwahati Division 

Meqhdoot Bhawan 

Guwal-tati 

App 1 ic an t 

-AND 

.1. 	The U n i o n of India, 

Rep r esen ted by the Secretary to the 

Government of India, 

Mi.rustry of Cornmun Ication, 

Department of Posts, 

' 



Nei, Delhi 

The Chief Post;master General, 

North East Postal Circle d  

Shillong'793Oc'i 

5. 	The Senior Superintendent: of RMS 

Guahati Division 

Meqhdoot Bhaan, 

uahati781Q01 

Respondents 

Copy of 

DETAILS OF THE APPLICATION 

Li.. 	Particulars of order(s) against which this aDDlicatign is made. 

This application is made praying for a direction upon the 

respori dents to appoi n t the app 1 icants to the r.romot ional post of 

Accjntants in the existing available vacancies at least from the 

date of availability o f: the vacancies and also praying for setting 

aside the impugned order dated 18102001 arid'291.2002 and also 

praying for all consequential service benefits in the cadre of 

c:countant. 

Jurisdiction of the Tribunal. 
I s 

The applicants declare that the subject matter of this application 

is well within the jurisdiction of this Hon hle Tribunal 

. 	Limitation 

The applicants further declare that this appl icatiori is fl led 

within the limitation prescribed under sectiori21 of the 

cdminiistratjve Tribunals cct, 1985. 

4. 	Facts of the case. 



I 	
\,> 

4.1 That the applicant; is a citizen of India and as such he is 

entitled to all the rights pr'ot;ection, and priv:i lècies as 

guaranteed under the Constitution of India. 

4.2 That The applicants pray for permission to move this applicant 

:oint:ly in a single application under Section 4(5) (a) of the 

Central AdministraLie Tribunal (Procedure) Rules 1985 as the 

reliefs sought for in is application by the applicant are common 

therefore they pray for granting leave to approach the Honble 

tribunal by a cc'mITion appl icati on 

4. 3 That the applicant no, 1 is presently officiatjnc.t as Accountant in 

the H. R.O,, G uwahatj in the Accounts line, Similarly the appljcan 

no, 2 is also officiating as Accountant in Divisional Off ice 
(Accounts), Guwahati in the Departmerl t of Posts Dovt, of India 

office of the Senior Superinj;endent of the RMS,, Guwahatj Division 
Guwahati 

It is relevant to mention here that the applicant: no, 1 had 

passed the Poet Oft ic:e and Rail, way Mail Service Accoun trn t 

E:)<am:jnatjon during the year 1992. Similarly the applicant No.2 

also passed the aforesaid qualifyirjq examination; durinq the year 

1992,, as such both the applicants have attained the eligibiljty  
for appoin tment to the cadre of Accountant in the Accounts line on 

availability of vacancies under the of ..ice of the Senior 
Superintendit RMS, Guwahati Division Guwahati. 

A copy of the letter dated 7.7, :L992 is annexed as 

Annexure'-1, 

44 That the applicant no.1 initially appointed as Sorting Assistant 

in 1983 under Senior Superintendent RSM Guwahati Div ision 

Guwahati. The appl ic: .nt no, 2 also appointed initially as Sorting 

Assistant during the year  1950 and posted at FRecord Office 
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4,5 That it is stated that no option was invited by 	the respondents 

at any point of time from the applicant no..1 for consideration of 

his promotion as Accountant (Accounts Line) although he had 

qualified himself in the riqorous Accounts Examination way back in 

the year 1992 for consideration of his promotion to the post of 

Accountant 

4.6 That it is stated that when the applicant expecting his leitimate 

promotion to the cadre of Accountant 	(Accounts Line) 	the 

respondents under,  Time Bound 	Promotion scheme ( introduced in the 

year 1983 in the Department of Posts) considered the case of the 

applicant 	for promotion to the cadre of Lower Selection 	rade in 
the Pr3.y scale of Ps. 4.500-7000/- 	and informed the applicant about 

the said promotion to the cadre of L.SG on 31,5..2000 vide Memo No.. 

D2/7/p/ Sche/cHI. The effect of the said promotion is given 

effect to with effect from 7..1 ..2000, It is stated in paragraph  3 

• of the Order of promotion dated 31.5..2000 that on promotion to the 

LSG cadre 	applicant would conti. riue to 	work at his present place 
H of posting. 

A copy of the order of promotion dated 31. 5..2000 is 

annexed as Annexure-2. 

4. 7 That your applicant no.1 lmmediate.ly thereafter on receipt of the 

.intirriatjor of his promoti 	to the cadre of LSG vide order dated 

31..5..2000, submitted an optioi...to the Superintendent RMS, 

Guwahati Division • Guwahati for consideration of his promotion to 

the cadre of Accountant (Ac.counts Line), It is categorically sated 

in the said option letter,  tht in view of his promotion under TOBP 

Scheme vide letter dated 31..5. 2000 he is submittinq this option 

for promotion to the Accounts tine, Moçe So, in view of the fact 

that he is a quail fied candidate for the post of Accountant and 

presen tly working as Account tan t in the vacant post in the Had 

Record Officer RMS, Guwahatj Division, Guwahati in terms of 
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Memorandum dated 10.5.2000 and 2.6.2000. Surpris:inqly, the said 

option letter was returned to the applicant by the respondent no.3 

vide letter under,  Memo No. D -490 dated 3 - 7-2000 and further stated 

in the said letter that at present there is no need to submit 

option for Accounts Line and further directed the applicant for 

submission of option for fixation of his pay to the LSG. Cadr to 

HRO, Guwahati but no reason is assigned in the letter ddd 

3.7.2000 for return of his option letter. As such the decision of 

the Senior Superintendent is highly arbitrary, illegal and unfair. 

A copy of the option letter,  dated 9. 6.2000 and Memo 

dated 3.7.2000 are annexed hereto and marked as 

Annexure 3 and 4 respect:i.veiy. 

4,6 That it is stated that a clear vacancy of Accountant (Accounts 

Line) occurred under Respondent No.3 on 1.11.2000 and the services 

of the applicant no.1. in fact utilised by the respondents to cadre 

of Accountant on ad hoc basis with effect from 26.2000. 

4,9 That it is stated that the respondent 1 ,,!o.3 vide his Memo bearing 

letter No. B'2/7/Acctt/CH - II dated 24.1.2001 also passed order 

directing the applicant No.1 to work as Accountant on ad -hoc 

basis in HAD, RMS cuwahati Division, uwahati in view of 

functional necessity. 

A copy of the Memo dated 24.1.2001 is annexed as 

Annexu re-5. 

	

4.10 That 	your applicant no.2 in fact promoted as LSG under IBOP 

Scheme with ef Fact: from December 1993 under Scheduled Caste Quota, 

as such he got promotion on completion of 13 year - s of his service 

to the cadre of LSQ iijie working as such in the cadre of LS0, 

the respondents on their -  won w ithout inviting any further option 

from applicant rio .2 appointed him to the cadre of Accountant 

in the Accounts Line v;ide order bearing Memo No. B"-2/7/Acctt dated 

26.12.97 whereby the applicant no.2 was appointed to the post of 

-P, 	V,-, , "~5 Wal 
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ccountant by the respondent no.3 on the consideration that the 

applicant no ..2 had been qualif led himself in Post Office and RMS 

ccoun'tant Exam:inatiOn in the year 1992. 

But surpr:i sinqi y the said order of appointment dated 

26.12.. 1997 neither implemented nor cancelled till date as because 

one Sri B ipu 1 Chandra Dey Challenged the said order before this 

Hon hle Trihunali questioning the legality ai validity of his 

transfer and posting as Supervisor in Sorting Mail Off ice in 

general line.. - The said 0. c. No.. 18/98 as disposed of v,ide or 

dated 5,5.1999 by this Hon hle Tribunal. in the said 5udgment and 

order the Honble Tribunal remanded the matter t:ef ore the 

respondents 'for reconsideration of posting of Sri Bipul C:handra 

Dey. Be it stated that the present applicant No.2 is no way 

connected '1j 
th Court Case rat:her the applicant No.2 is interested 

for his posting t;o the cadre of Accountant in terms of the order 

dated 26.12.. 1997 as because the promotion prospect i,s better in 

ccoun'ts L:ine 

copy of the order dated 26.12.1997 is. annexed as 

Annexu re-6. 

4.11 That your applicant no.2 submitted several representations for 

implementation of his posting order dated 26.. 12. 1997 vide 

representation dated 3,21998 92.1998 addressed to the 

r-espondent no.2 and 3 but to no result. 

A copy of the representation dated 3.2.1.998  addressed 

to the CPMG, Assarli Circle, cui,ahati is annexed as 

Annexu re-7 - 

4,12 That the Respondent no.3 vide his letter hearing No. B- 

2/7/Acctt/CH"I I dated 25.8 2001 made a reference to the Respondent 

H 	
No.2, wherein it is stated that although there is one clear 

vacancy of accountant occurred in RMS, Gu,ahatl and against the 

said vacancy the qualified candidates namely applicant no.1 and 2 

if 
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are available who are qualified themselves in the Accountant 

Exarniriatj 	but in v:iew of the fact that since both of them have 

accepted t:he I r promotion under TBOP Scheme to the cadre of LSG as 

such they could not be considered for reqular absorption in the 

cadre of Accoun tant. This decision of Respondent No.3 is contrary 

to their own actionas because applicant:; no.2 was in fact 

appointed to the post of Accountant vide order dated 26.121997, 

as such the contentjc,r raised in the letter dated 25.4,2001 Is not 

sustairibl in the eye of law, 

A copy of the letter dated 25.4,2001 is annexed as 

Annexu re-8 - 

4.13 That it: is stated that the respondnt no. 3 vide his Memo bearing 

No. 8'-2/7/Acctt/C 11 dated 18,10,2001 in formed the app 1 Icari t roe. 

I and 2 who are presently working as officiating Accountant In 

Accounts Line that since they had riot opted for,  Accounts line on 

getting promotion to LSG cadre they should continue to ho] d the 

po:t in LS0 scale of Pay w:i.thout special pay until qualified P.0, 

and RMS Accountant becomes available to replace them. It is 

alleged that 'the said decision is taken as per Directorate letter 

dated 26.9.1984. This arbitrary decision of the Respondent no. 3 

is contrary to the direction contained in Directorate letter,  dated 

26.9,1954 and in fact the said let:.ter,  dated 26.9 .1984 has no 

bearing with the regular absorption of the present applicants 'to 

the cadre of Accountant: in the Accounts Line. 

In this connec't'on it is relevant'to meniti on here that in 

'the Circular bearing letter No. 9/76pII dated 26,9.1984 

wherein it is stated that a P.O and RMS Accountant at 'the stage of 

compie Lion of 16 years of service before moving to LSG s scale of 

pay is required to opt for either of the two kinds of promotion 

i.e. (I) LSG General Line or,  (ii) P.O. and RMS Accountant 'as per 

,jnstrucjjonis contained in Memo dated 5.5.1959 and letter dated 

16.7,1960. It is stat;ed that option once exercised is 'final, 
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Theretore, a mere reading of the said circular it appears that 

the said circular has no bearing with the instant case of the 

applicants and more over,  the circular speaks about the incumben t;s 

holding the post of Accountant on regular basis, whereas in the 

instant case the prayer  of the applicants to absorb/appoint them 

to the cadre of Accountant, as such the circular dated 29,1984 

is not applicable in the instant case of the applicants. 

It is categorically submitted that the present Respondents 

never invited any opt ion from the present applicants either for 

their posting to the cadre of Ac:countant or call for their 

retention in the LSG cadre in general. 1 me.. As such raising any 

such ob5ection  as regards submission of option by the present 

respondents is barred by the law of estoppel., waiver and as such 

the impugned letter dated 1$.1O2OO1 is liable to he set aside and 

quashed. 

A copy oft he impugned le tter dated 18.:LO,2001 and circular 

dated 26,919$4 are annexed as Annexure 9 and 10 

respectively, 

That it is stated that the office of the respondent No.2 vide 

circular No. Staff/314/92 dated 267,1994 made it clear that the 

exercise of option is necessary for the incumbent who are holding 

•y Post of P.O. and RMS Accountant at the relevant time, at..the 

:1 	stage of completion of 16 years of service, before moving on to 

LSG's scale of pay.  Therefore, the entire act:ion of the 

respondents, imposing restrictions upon the applicants a rtheir 

regular posting to the cadre of Accountant; in AcccMJrits Line is 

wholly arbitrary, erroneous and contrary to the circuãrs 

instructions of the D:irectorate in the relevant field. 

A copy of the Circular dated 26.7.1994 is annexed as 

Annexu re--li. 

1) 

/ 



4.15That your applicant No,1 as well as applicant, no2 again 

aubrnittcj representctjrn, on 27.12,2001 and 22 11, 2001 

respectively, In the said representations the applicants once 

again prayed for absorption on regular basis to the post of 

Accountant in Accounts Line but to no resu it 

copy of the represeri tat ion dated 27.12 2001 and 

22.11 200i are annexed as Annexure 12 and 13 
respectively, 

41 
16 That it is stated - the t the respondent no.3 vi de impugned letter 

bearing No, 112/7/Acctt/ChII dated 29,1,2002 re1ectad the claim 

of the appi icants for regular absorption to the cadre of 

ccountant on the alleged ground that hcth the 044exany have 

opted for posting in gener1 line, and also availed of all 

consequen tia]. bene fits under TBOP Scheme. it is further alleged 

that once the applicant opted for General Line as such there is 

no question arises to reversion to Accounts Line. it ilso 

stated in the impugned order dated 29,1,2002 that there is no 

ccoun ta cadre in existence and scale of P ,0 and RMS (ccoun't';ant 

are distinct. It is further submitted that the services of the 

applicants can he utilised either in general line or in Accounts. 

Line depending upon the functional needs. 

It is categorically submitted that the Present respondents never 

invited any option from the present applicants and the present 
42, 

applicants more particularly the applicant no, Jsub,nitted 4 - LAz,A/t 

Option immediately after receipt of the order of promotion in .30 
Ld' 	 PP1- cadre in generi line 	the eme 	returned by the respondent 

no, 3 and so far/ applicant no, :2 is concerned he was duly 

appoi n ted in the cadre of Accountant way back in 26. 12, 1997 

tithou t inviting any option A'hiOh is neither cancel led nor 

withdrawn qnd as such the appointment in the cadre of A ccoun tant  
is still, in force as such objection of the respondents so far 

subm'jssion of option is barred by law of estoppel more 
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specifically in 'iew of the fact tIt neither the respondent4 e_wQc 

invited any option from applicant no2 wtftt the applicafltL!bmitted 

C-4U 

H 694Y option for 	'cntc4 in 	 line, as such the impugned 

order 29.1.2002 is liable to be set aside and quashed. 

In the facts and circumstances stated abov.,e the present 

applicants are entitled to appointment to the cede of P.O.and RMS 

Accountant in Accounts Line as they have qualified in the 

examination way back in July 1992 and also in view of the fact at 

least two posts of P,0 and RMS Accountant are available in the 

Accounts line and the services of the present applicants are being 

uti heed by the respondents to the aforesaid posts in Accounts 

line and the present applicants are st:ihi continuing: in the said 

pi:jst of accountant in Accounts line. 

copy of 'the impugned letter dated 29,1,2002 15 

annexed as AnnexUre'13 

4 : 17 That it is st:ated that the present respondents have conducted 

another recruitment examination for P.O. and RMS Accountant in the 

month of May 2002 and the resu its of the same are 111<01*0 be 

announced shortly and 'the present applicants are apprehending that 

the respondents may fill up the existiricl two vacancies by the 

successful candidates from amongst the successful candidates in 

the aforesaid examination , Therefore', the Hon hie Trilbe 

pleased to pass an interim order drectng the respcdents not to 

fill up the two vacancies of PX. and RMS Accountant 'till final 

disposal of this application 

4 i8 That it is a fit. case for the Hon ble 'Tribunal to interfere with 

ii 	to protect the rights and int;erests of the appl :ican tc; 

4. 1.9 Tha.tt his appl icat:ion is made bona'f ide ,iid for the cause of 

justi ce 



I 
)l. tz 

4 

5.1 For that both the applican ts have qualified themselves 

in the recruitment examination of P.O.and RMS 

ccountant way back in July 1992 and thereby attained 

e, liqibility for requ 1 ar absorption/appointment to the 

cadre of P 0 and RMS Accountant, 

.5,2 For t:hat • the appl:icant No.1 subm:itted option for 

promotion/appointment to the cadre of P0 and RMS 

Ac:countant on 96,2000 but the same was returned without 

taking any action and also without assigning any reason. 

.53 For that the applicant no.2 was duly appointed to the 

post of P .0 and RMS Accountant by the respondents v ide 

their order dated 26,1:2,1997 which is neither withdrawn 

nor cancelled nor any intimation to the applicant and 

the said order of appointment of appi:icant no2 is still 

in force and the respondents are duty bound to act upon 

the same. More so, in v:iew of the fact that the 

applicant no,:2 is Iminq allowed to officiate as P.O. and 

RMS Accountant in the i2iccounts L. inc :i nthr cx isti rig. 

vacan I: post, 

.5.4 For that • the respondents also presently utilising the 

serv:ices of the applicant: No.. 1 to the post of P.O.and 

RM$ ccountant in Accoi,.Ants L:ine beinqappl leant is one 

of -the available qua 1 if led can di date in Accounts Line, 

.55 For that, the respondents never invited any option from 

'the applicants for,  consideration of their regular 

absorption to the available post of P.O. and RMS 

ccountant. 
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5.6 For that 	the respondpnts ha',e dertied the léc tirnate benefit 

of PrOrnotJon/r'ojntrftprit.j.) the present appl:jcants in total 

violation of circulars/instructions laid down in the 

Directorate letter dated 26.9.1984 and also in violation of 

circular dated 26.7,1994 

5.7 For that 	
the respondts have wronqjy interpreted the 

circular dated 26.9.84 as well as the CPMG 's letter dated 

26.7. 1994 	as such 	imposition 	of 	r'estrjction 	for 

considerat:ion of the appojnfierf of the applican 	to the 

post of PG and RMS Accountant ishighly arbitrary, unfair 

and 	ii .Ieqai, 

.5.8 For that action of the respfldent. 	is wholly erroneous and 
:ontrary 	to 	the 	circular 	and instructions 	of 	the 
Directorate 

5.9 
For thit the applicants had attained ii ieqihflity for 

appointment to the post of PD and RMS Accountant as such 

they are anti tled to be considered for promotion/appoinl:fftpnit 

to the post of PD and RNS Accountatt with all. consequ(.,,ntjqj  
service benefits., 

5,10 For that applicants be:inq found qual ified fcr thepost of 

P.O and RMS Accountnit the respondpMts have allowed thorn to 

officiate in the said posts in public interest, as such they 

cannot be dart led the benef ii: of promnotion/rqu lar absorption 

to the post of PD and RMS accounta nt. 

For 
that the impugned order is contrary to law and the same 

is violative of Article 14 and 16 of the Constitution of 
India, 

	

• 	(, 	UZ 1  

	

13 	HI 
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III 

Thai the applicant states that he has exhausted all the 

remedies available to him and there is no other ,  alte.rnatiVe and 

eff i cacioS remedy than to file this application. 

tters .not prPViCLl.. y. 

The applicant further declares that he had not previouslY filed 

any appl i cation Writ Petit ion or Su ii: bef ore 	
u any Cort or,  any 

other authority or any other ,  Bench of the Tribunal regarding the 

suhect matter of this application nor any such application, Writ 

petition or Suit is pending before any of them 

Under the facts and circumstances stated above the applicant 

humbly prays that You r Lordsh ips he pleased to adm i t this 

application. call for the records of the case arid issue notice to 

the respondents to show cause as to why the relief(s) sought for 

in this application shall not he granted and on rerusal of the 

records and after hearing the parties on the cause or causes that 

may be shown be pleased to grant the follow.inci relief (s) 

8.1 That the respondents be directed to absorb/appoint the 

applicants in the available existing vacancies of P.O,.and 

PMS Accountant in ccounts Line. with al 1 consecuen t .ial 

Service benefits including seniority at least from the date 

of occurrence of t h e vacancies on priority basis. 

82 That the Honbie Tribunal he pleased to declare that the 

applicants are entitled to be appoin Led in the cadre of P0 

arid RMS i ccouritant in the existing available VSCSnCICS on 

priority basis taking into consideration of thei.r pa:sinQ of 

recruitment exami nation of P0 and RMS Accountant on 

771992 

.4 

çJAO kc, kJ4 
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$3 That the impugned order dated 25..4..2001 1810,2001 and 

29.1.2002 be set aside and quashed. 

$4 Costs of the application, 

5 Any other relief(s) to which the appiicrit is entitled as 

the Hon 'ble Tribunal may deem fit and proper. 

9 	Interim order Draved for. 

During pendency of this application, the applicant prays  for 

the following relief: 

91 That the respondents be directed to allow the applicants to 

continue in the post of P0 and RMS Ac(-_,ountant till disposal 

of this Original Application 

.10. 

This appl icatiori is filed through Advocates. 

11. Particulars of the I .P,O. 

1) 	I. P. O No. 	 : dated t 

:11) Issued from and payable at: 0. P.O. Guwahati 

12, List of enclosures. 

As giver, in the index. 
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VERIFICAflON 

I, Se- i Prdir, Kumar Dutta 3/0 Sri. ditch Outta 	aged 
about 	.years, working in the off:ice of the Head Record Officer, 

Rai iway Mail Service. (u wahati Division, Meghdoot Dlvi sian District 
:amrip 	ssam one of the applicants in the instant application duly 

authorized by the other applicants to verify the statements made in this 

aPplicatioi--i and to sign this verification, ccordingly I declare that 

the statements made in paragraph 1 to 4 and 6 to 12 are true to my 

khoiedqe and those made in paragraph 5 are true to My legal advice 
which I believe to 	true. I have not suppressed any material fact. 

Ad I sign this verif ica'tion on this the 	day of June, 2002, 

/ 



In persuance of Chief PMG Asam Circle 
letter No. APMG(3taff)/c0n/92jctt dtd 03-7-92 iho folIowi 	Candidates are decjirerj succassfull in the P0 & ANS Accountant Examination held on 22-5-992. ThIs mast be 
circulated amongst the staff s  

vision. 	Nameofcan 

RMS 4 GH Diviin. 1) Sri fllroncjia Kumor Llirjwao 	ASM-2/AcLt L/92 Guwahat.. 	 2) 	Pradip kumar Dutta 	ASi1_24/Accty ~ 

i. 

Nutnbr 



I 	 D:rT:'ET OF POSTS, INDIA 
O/Ohe Senior Superjnten i pnt flP3 'OH' Dn. 

•.• / flern 	fl2/7/n Schme/ch.1 
Dated at Gu.taheti -I, the 31-nc-7non 

The fo1lwin' Time Scale Sortip Assistants of •i: Dn are hereby promoeri to 	
(LOG TOo) crvjn the pay sele of s 45 -125-7fl/_ as ner recornmetjon of the 

DPC held on25_5_2O 	
with effect from the rate rnentjon -  'Jajnst each under Time OUnri one rromotjon 

SCemp •j accorclncp P 
& T, New Delhi letter N. 31-2/n

rJtJI)rjrqjr.fl insLructinjjs issued time to time. 
2. 	The oPtiOn for fixation of pay n the hirher ra1e s 
required vide Govt. of India 

-! OM No. F7,'i/E3tt n 2G-_p1 must be exercie(i by th concerc1 offcjals Within one 
month from issue of this mem filinr Which the fixatn f 

	w11 he marie as per normal rules witbout any further 

The officials on promotion to LSG ca're will coninue to work at their presnt p1ac of 
POSti 

SL No. Name of officials 

1. Sri Dalenrira Kr. Oarmah 

2 Sri Gauranra h. R oy  

. 	Gri Praclip Kr. Duta  

COmlflunity St'9tj'n 	Date of 
attached 	effect, 

Oc 	SR) Tezpw.- 	23--qr 

00 
 

4 	p• •,-' 
ORO 

SADAp ), 
Senior Superjntenrleflt 
RMS Guwaha tj _l, 

 01.  Cpyto 

Official Concerne-1 

The HRO RMS 'GH' Dn, Guwahatl For informatjn am' necessary 
2
ction. He will please subm€ a compliance repo t af 

necessary entry in the Service nook 	 d The DA(p) Calcutt-o 	
of Concerne 

 - 

6-7. The So RNS 'OH' un. 
P. The IRN G14-2nc] •su5 Dn. Ran'--ia 

9. The Chief PMG (staff) Assam circle Ghy. 

1O-12 P.F. of the officials 

13-14k Staff II/Estt !Jr, DVj office 
15-16 	0/c & Spare. 

0 

SiorSupert u 
RMS 'GH' P• Guwahatj.1 

IQY 

XXXXX)O(XX,OXX 
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Annexu re-3 

OptiQU 

:1 do hereby declare that I shall opt Accounts Line in view of m 

promotion under TBOP Scheme vide SSRM/GH D Memo No. 8.2/7/P. 

scheme/Oh. I dated 3). .5.00 since myself being a qualified accountant has 

been transferred from 3RD RMS (H Division Ranqia 	to work as 

accountant in the o/o the HRO RMS GH Div:ision Giuwahati vide SSRM GH On 

Memo No. B.2/7/IRM/CH.Il dated 10.5.00 and 2.6.2000. 

3d/ Pradip KLJrnar Dutta 
Ac c ou n ta ri t 

RMS DH Division, Duwahati 
Dated 9 . 6 . :2000 

19 
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p 	 DEPAT:IT OF PosTs; JjqDIA 
0/0 the SOnior 

. 

To o  

•T 	7'uL 

Shrj P. K. Duta LSC(Tp) S 

HflO LLMS 'Gil' D. Guwahatj.1, 

N. 	49n, 
Dtea t Gu btii, the: 3-7-2. 

Recrrc3jnc Subminsion of 	tionfc,r Accoun 	line. 

With refernce to your pplc 	ctc3. --2oO lonwjt opticn forcchoosinu in cccount3 line, it Is intjrrted that at prosen, there is no,  need 
u 	Th 	

to uirnjt option for ccunts line, In conn 	with yir flronosj nder 	QP (LSc) 	ch 	you my Rnhrrij 	pt: .1 on of 	 fr I i 	:1 py 	irct t 	IIQ 	uwnhaI. 
Hence, your option for Chj 	CCU 	J1n stJmi1:t 	'y you In :c:l)r 	hr' 	.h. 

) l 

Lt 	1 (T l . b.  
benir)r SupPrIt:ripr,t 

D r ,  

Copy to 

The 1fliO (A/C) c! for informjon. 

/ 	
&J--•- 

3 

XXXXXXXX/\XvXXXXxXy. 
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DEPARTMENT OF POSTS,1NDIA 
OFFICE OF THE SR.SUPDT OF RMS 'GH' DN 

GUWAHATJ-781 001 

I 

\: 	'* 

Memo No: B-2/7/AccWC..JJ 	 Dated Ghy, the 24th Jan, 2001 

Keeping in view of functional necessity Shri Pradip Kurnar Dutta,LSG SA URO 
RMS "OH" Dn,Guwahati is hereby ordered and posted as Accountant in HRO RMS 
"OH" Dn,Guwahatj in vacant post on purely temporary and adhoc basis. The 
arrangement will neither confer any right upon the official to claim regular absorption in 
the post nor the services so rendered will be counted towards seniority for promotion to 
the next higher grade. 

Usual Charge Report shouldlbe turn ished. 

SOM KAMEl, IFS 
SR. SUPDTOF RMS 'Gil' DN 

	

GUWAHATI78I 001 	7' 

Copo: 

The official concerned 
2 	

: The HRO RMS "GH" Dn for information & necessary action. 3 	: The SRM(Stg) Guwahati RMS for information. 
4 	: The SupCfViSOf(M) Guwahatj , RMS "OH' On. 
5-10 : The SRO, North Lakhimpur, Tezpur, Bongaigaon, Rangia, Shillong 

Chaparmukh 
11-16 : All ASRMfJRvI in RMS 'OH' Dn. 

17 	: PfFoftheoffjcjal 
18-19 : Office copy & Spare. 

SOM AMEI, IFS 
SR. SUPDT OF RMS 'Gil' I) 

GUWAHATI..781 001 

VY  
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2.1- 	
0 1i • 	 o•mo 1' :ft':1A 

T 1  r siio 	n r 	' 	Un ( J l r -781 001 

!3-2/7/Acctt. 
iattc1  at Guwahati_1 th 26-12-97. 

In pursuance of Chict ,G,I.ssom Circle, Guwahati 
letter No. •Staff/ 3-46/9:1 dtd, 11.12.97. the following 

• 	 transfer and posting orders aro issued to have 
• 	 immediate effect. 

1, Sri Jipul Ch. Dab in the cadre of F''G II (3CR) in 
general line and presently wr1ing as the Accounts 
Supervisor (LSG Cadre) NRC GuwaIati is transfered from 
HRO (A/C) to Sorting 'i'eil Office Guw1- ati in general 

4, 	 line as supervisor. 

• 	2, Sri Hrishikesh ThattLacharj cc in the cadre of iu 	11 (:JcR) 
in general line and presently worli.ng as Accountant in 
HRO (A/C) Guwaliati i gosted as Account Supervi sc.r, 
vice • Sri Sipul Ch., Deb transferred. 

3. Sri Birendra Kr, T3iswas LSG (T307) SA now wOring as 
officiating IR. Gu'ahati fl 	and who had been qualified 

• 	P0 & RMS AccDjntant Examinatinn 1 92 is nostec3 as 
Accaunant-  In HPIC (A/c) v±c Sri n 	- tach, 
t•ransfered. 

- .. 	• 	
::.. 

S. SHYAI• ) 
• 	 SENI0 SUPE!ITr'DTNT, 

PMS G! ' DN GU'JATATI-1 

Copyto.- 

1-3 m  The official concerned, 	. 	. 

The HR0 RMS G}' Dn Guwahati- for infor'ation. . 

The Supervisor HR0 (N) Guwabati, 

6.The SRN •(Stg)' Guwahati R::S, Guwa - ati-1, 

T. The Chief Post MasterGeneral(Staff), AssamCircle, 
Guwahatl-1.. 

8-10. P.F. of the offici1. 

11-12. The Esstt/ Staff-TI Dvl, office. 

13-14. OC & Spare. 

SENIOR SUPERTnTE:IDENT, 
/ 	 R•J G 	DN GUiA}IATI-1 
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LWICR LUPER1N) EIgDENT 
!tM 	'GM Dt4. 

	

• . 	. • •• 	GUWi\1ATI - ?LOO 
hO Qof rDflrstc 	 - 	

f-I M3 S1.A  

Of 
GUN

4ttp 	 h 

4'. . 

_______________ :Ti 

With beSt rogard the undor1gnd reqtrnt 'onr 
rirto placing tho'foUwjrgo.4, 1ths 'ror gnvour of 

' 	::' 	 . 	• 	' 

'1 	 • 	 ','. a' . ' 	 • 	 • 	 - 

That SIrt 3: havo hori qUnlJfJ od in t!i 	•01_-4bg cn,'n' 
Ator n gap of ions period, I hrivo boon ordari,d v$Aci 

4orio 1. 13-2/7/ !c!tt *  dtci, 	 to loin na cOV,ntnnt 
flt RED F61 31 014 Din in A/( &t1"n. T n this ftto I WS Wol*jnI3 
cis  

00'

XRM/Ghy.•Wrn, r' 

.'•!'" i4i'. 
i . wrkj post nn& n1y,  

he JO-Ir4d ard hand ovexod chaE3 on ro4.9P ftJrI 

That sir e  I attontha fflO (&/C) itM&'Wfl on 
after Lwclillng 4 dryá loQvo to join in my nw'p3t no 

Acoountat, But the working iO/GHy Sri. Nj IIIi I)1;s (lid not 

give mo to join 8howlng the •roaon thnt they hflv nirndy 

to L3rn410y for wait at 1crt. 1 ronth 

tIMOp for e1earns the POnding work arid irtruc,d mm tc 

attond 1vl, offio. The day was S ntqLrdny, ,0  T. cond not 	
• Ottnd Djvl1 Uffr'n irfr 'I1 ir 	 - - 	• nttimr, tnfj to soot .. 

ri $,fl fl 4 nttaehrrjc, t 	M5 	crP44q but n l8o 
filcd do so n ho tvi rIot avn- 	In his 	Stc'$Gt. I 
OttCfldd.Dj.y1Offj00 on ?74 	nnd t ho ASRfl(nfl) told ie 

contd... 

IF 	 / 
/ 
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/ 	
II 

—22- 

p 

• •., 	/ 	to watt for o fow 1nutQo Arter . d1sclisfilOn withthe / 
la...... 

curuHIx, 1' Infitruotod ro to 	tod/} 	noro )Ux 
4/5 days oni as Per hl.13 lnetrtiotion I CltCr hy otva efln* 
f ton 4 days to 9. (nine) &ya t,ø,üpt 	i., on 
cit mornina iiouts,prl 1Thattoo 	 y. 

' 'ihioh 1 Ahoutak.r.fro'Mstaff Qr, and , told'na that  
Unloes ?cJd1c3Q3. Oortitiote G 0R74/Olh 17,xpraacou in 'Th11iitJçi 
to 8Qnetto 1nvo, 00 thnt I tuft pxduo ?!dioai .tirifi'fjt 
o*rtjfjanto and'ix, extntyl ny 1i'nvo upto 31.18 	'3ufritng 

• $Ur!iny an 01e9. I bollovs it nnd Onco Oiri T1çi'trpr ny. 
oCb Qi fillod up 

• 9jd(j by Sri lThrltthoharioo n' thus ry joining (lntt, 
t3 going do1yd  flnd Un.n000aLflry lonvs nrc go1ns on. 

a 

That Girt  I aguin Ottendod t)ivh Ofriao on 26 9 II08 
20119b" Ing tntz'uotiofl  froi Ar31U()lQa), Again he %cp t 
ld-10  irifront of hitt ur, to 1400 houl.5,1 At that time I lost 
my pntiont and not 12W4/G1Ty, and raquostpd h1r to inftruot 
what - hou1d I do 	The S6flM/ori;, irat'jted to that 
it is not to cono to the t)ivl, Office as you wore n1rridy 

Orej to join at flIO/ity. t 5ttndod TUOtO-m. 
I 

Ot 141 hra o  
anti oxre9se my willingness to join tin Acoountant In Ms 
0 ffj00 Os Order. Tho H (A/c) /OU?, Cr1 D,fl, ?trEory 
eXprQ$SCO inThiHty to join Inriecllj]tly or ho ttrotht 

°y' doid• In thin way I npill riot (;flfil1/o-n..ni iiitti.ittt1 
tho S3 ttUntl0ti. Inr'ply ho lnLtruot1 no to .c1vo him hf in 
4r1ting that th' ImO/ou donying tho orcior. On courtcy t 

agaio. TtflO/Qrff Sr i Ttrznry and told him that u 3ns n 

join hero I would be bound to nnreai nnitst you to 

Then Sri Nli rnry rpl1oci that ho hrio not or-xpozrod Suprer)o 

powor rr to join me or to (]Ony tho 3tflridlnp o'rior. I 

then rouostod Mn to foi11 'io (tr1 aceordingly ho iolid 

that if you wish you may loin, 

1) 

-' 



I 

rl 

/ 	?ion reqtiet 111m, to in3truct tho prort Aocou]1tnt 
/ 	Sri 14 Ko BhOtt9diarjao to giva faa thrge gdu11y but 

Sri 1Zirsiiry, cU 	T therefore, hiwtcg no ,  aj tlirnntive 
-t 	 I Submittel zsstn,tjon &nrgø roort t hth oi 	J!T 

Tho ejntt 	 11/t1fl, tik 	I 
';•. 	 ; •0 	 • 

hnt 31r, on loPOI I nttorAod flO/cr to to 	rt, 
ODt'4 of Accotnt. flC1UOtOd tC- give me ti v pr 	cop7 
of the o1vrgo report UrZ to iign I n itho Cttendnt rotors  
but Sri flr7 oiin in simb inr1une bli denied-to do ao, 
flavills rx 0 th Dili,  Wty I 	 &110d o orio on to 
Your kind honotn' Or fnromr of your 1,cind iIrUI t3 ynøn tho tio  

deolsion. 

I or iii j r. 
0 	

p • 	 0 

Ycurri fflithfui)y,  

( 3Hflt TItf R. 
r1TI-rr) 00?l'A?? 

N s itdn nec oapy 	 liP 3 'OTt' ) IVYI 040  OTTt'Mt 1.1 

/ 	 / 	 0 
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QfJW?TMENT OF POSTS J  INDIA 
OFFICE OF TI-fE SRSUPDT. .1 MS GH' DN. 

Gil WAHATi-781QO 

/Vu. 13-217/Acctt/CM-IJ, 	Dated at Guwaliatj-j, tli 25 ApdI200j. 
io, 

Sri ii. A/iiued, ADPS(A/C) 	 C' 	- 0/0 the CPMG, Assam Circle,  
(iuwaiiat,-781001. 

S u/i Depriving of qualirvir1q,eiccountant,inosInrjnst_clear 
Vacancies in RMS 'GH' Division and_HRO rtNS GI-! Dii 

- c 	PLfetrNoncJR-r.rr/99j2oo 1, .8:09,1, 
alto the CPMG Assajcirc/Guwahjjb;;a,mj 

j 

As desired, the details pos(ion is riara Cccl here under for kind 
information. 

Consequent supernuation pension of Sri H.K. £3hat(nc/iarjee (A/C) 
lIR() Guwahati on 1-11-2000, practically there were one clear vacancy of 
;!ccnL!nt ai ises in this Dn. Though there were 2 (two) qualified acc oun n/s 
i.e. $/5r1 1K, l3i5w 	& P,K, Dutta ate available but they have not been 
ahsorvcd Oh f/IC under noted giounds. 
(I) 	.' i 8. K. Biswas LSG S/ was qualified as accoonii1ot in ('lie year 1992, 
and he was promoted to TI3OP w.e.f. 181-93 as per SC quota & th snine 
also accepted by the ofuicial.i4oieovei; the said official also pIferied4ppea/ 
to the "Oak Ada/at" New item Nos SL No. 6 SA/3-32/93, w17iC11 W1S /?lCf 'en 
22-994. The "Dak Ad.3lat'vide letter IVo. S/V3-321'93 dt. 27-9-94 conveyed 
the decision of the ada/at held on 22-9-94; & after exa.r1iinatc ,n of the  cac' 
Ada/at finds nojustificatioi -i for relief to the petitioners.(copy cndosed). 

In view of above, the official has not been entertained till date. in 
this connection this office report No. B-2 1171Acctt dt. 10-4-97 a/to the CPHG 
(staff). also attached for ready iefei'ence 

Pegarding Sri P.K. Dutta, the post of accountant was lying vacant 
from 1-11-2000 whereas as the official was promoted to TBOP from71- 
2V?ind as he accepted the ThOP, lie is not entitled to get the benclit if 
account asper CO. letter No, staff/314/92 dt.26-7-1994, 

Since there is no otlieis qulified accOuntant is available in this Dhì. so 
5,1 P.K. L)utta has been posted as Accountant in Dvi. Office /.iuiely on 
(empoiy & ac/hoc basis. This is for your kind infoiiiintioii, 

Fnclo .'- (1) SA/3-32193 dt.27-9-94 issued 
by the CP!4G, Assam Circle Guy. 

(2) Copy of D vi office No. 8-217/Acctt 
dt. 10-4-97 attached. 

(R. Chakraborty) 
Senior 
P145' CI!' 0. Guwa'liafi 1. A1 

IV / 

I,  

TU 
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DEPARTMENT OF POSTS,INDIA 
OFFICE OF THE SR.SUPDT OF RMS 'GH' DIVISION 

GUWAHATI-781 001 

Memo No: B-2/7/AccttjCh-II 	 Dated at Ghy the 18th  Oct, 2001 

The transfer and posting order is hereby issued to the following officials 
for the interest of service with immediate effect. 

Shri Kanad Purkayastha, Accountant HRO RMS 'GH' Dn, Guwahati is now 
posted as Accountant Supervisor vice Shri Bipul Ch Deb who was 
promoted to HSG - I Guwahati RMS/ L-2.He will please relieve Shri 
M.N.Das and look after his work till arrangement is made. 

Shri Pradip Kumar Dutta,LSG SA working as Accountant at Divisional 
Office is transferred and posted as Accountant in HRO RM' H' Dn, 

10014 	 Guwahati vice Shri Kanad Purkayastha poste asAccountSupervlsor, 

Shn Birendra Kumar Qiswas, LSG SA now working in SMO Guwahati under 
HRO(M) RMS 'GH' Dn,Guwahatj is transferred and posted as Accountant 
bivisional Office RMS 'GH' Dn, Guwahati vice Shri P.K.Dutta posted in 
HRO Guwahati. - 
The officials at Sli 2 & 3 should note that as they had not opted for 

shall continue to 
Tiölthe posts in LSG scale of payith wout special pay unti.11.qualified P0 
&.RMS Accountant becomes available to replace them. This is as per 
Dte's letter no.9/7/84-SPB-II dated 26-9-1984. 

UsualCharge report be forwarded to all concerned. 

SOM KAMEI, 
Sr.Supdt of RMS 'GH' Division 

Guwahati - 781 001 

I 
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Indian 	r.n. Tle 	 r 1.!:i; 
• 	 Office of the Dcto 	 . 

pa>tc and T.eu.phs 
New De3h.-)J.00O1, 

, 9,'7/94•.33 II 	 ' Dte : _ 2tI 	5npE:I1r, 19B4 

TO 

• 	• 	All IR..'.c)rj of CJ.rciec (Fn'a.. anJ  
• All Iloada of Tlcj)honc'  
• All H"Jn of Adiujnj:.trutjvu Of fc's. 

Subject:- 	Appic3b.1i ty of TLrn ;Ioun'J On P ciV • 	 Schcme to P-  & f13 
	

- 

Sir, 	 1 

Iii diroctui to refer to ooa 21 ofth3 OJ. No. 
31-2/83-PE.I dated the 17th of •Dcebur, 	and to suy 
that a )0 & 113 AcoDuntnt it the stuje of •rrjfnphtin of 

	

Ce .pJvinQ on 	°. L1SG acalu o.f çty 
i3 requji 	to opt for either of the two line3 of promo- 
tion ie.- 

• 	. 	(1) LSG General Line; or 

& FS L3G 1\cczuntanl -. 

• 	as pr .ntructJons conI:a!nd i >i 	N 
dated the fth of lliy, 1959 and 6-1/3L-5PL3IX0; 	J thu 
10th of JU'F, 1960. Thu option onc:tj uxurcithi10 final. 	

/ 
2. 	The 	IdcI: L J.i iw iile i;e'j to dc I do t:I 
311ch an off .tcii opts for thu A:u:1t.3 11 n ho nkiy b' 
3llowed to hold th çot of Accutintant in th@ LJ sc31e 

• 	pQy i.e. R3, 425/540 but 	1:}i 	:..nxcja) jay sh1ch/being 
drawn hitherto . 	lo';(3r, SUCII ofi.cjd)f3 WOU 3.3 b 
ellglhl for promotion to iici ii cunurt1 Line tn accurd wj t 11. the 	(jtjn 	tu113 

/ 3 	On thu otht-  h;jnd wr 	urh an ofJ.cJ.a1 to opt for thu Onu 	 h sha) 1 i 	ilftd to tht line. 	In r7 	Such a cuLlqicy ; quaI..f(1 A('tflttfl Will 	 s ted I j4 	ID & NIS AC 	Ifltr:11 in H)a: vuc.r' oi Tinu Scaic 	w1.t c31 	y , 	iti C5'.3 \'lr u tU.I1lfjLj Acwu tL:ffl i a Dvjs iOfl :. 3v.ji1j 	Jflic;:n 	such an off irial I shall COl 	nu• t() 	- 1 i th 	ro-: Ut L' rb.t1e of 
U L . J. i 	uu 	ji P) (. 	 ou 	m t: 1:• :r'v 	;v ;u 	•u hi e to rL:;,.c- 	h1n. 	Itt t!it L\'Ct hs 	niiority in tu 
Guncrji. L tn' 	;ht1 1. b 	pr 	.ctud : 	T.i; tr'jct ioit: 

• 	 O)t3.t:d 
 

All 	Jot. i3'.Jow f?ujl 	 t 	 f' 11.j 	'101 	IV 
WJ1 cu.n.ttiu 	- u la ppl 	 nu:h 

tl. 

No1 	 • 	 VU) 



4. 	t'O c as e in ih i ch FOUU of 
çirc).00. h 

h 	

3'! 

	

t0fl , th 
	)It L VL II 

i 

0fl of th 	
( 1) 	 I) 

/7 	-dLn 	 rnty 1 	
n the j 1ow1' 	ifl 

If a qu31ifi 	( 	IcO') 	or 	 • 

to iSG uiidr T3 

	

Schi ho 	
01 ud by . 

0thr qua1i10d 	& PMS 

.fl th 	
i no ii 	Sca 	chIlI 

r 3flqL iflLIlt j1rc'Y orUrdU 1iuu1U 

If 0 vCflCY of CJ'1fl 

i1t) 	5.n tti' D! i 
i'; limit, thu 

	

quo S.f iuU W ( ti' I 	
.Wh Ii.t5 beUfl 

to USC une thu 

Pruii t )fl 	
0II 	e )JCU by 

• qu. 	j.'U AC,ut 	
j. 	t110 tt!0 	

l( 

be wn3 	od fur ,gtitV dOtflt 
thtS V3C3flCY. 

(2) 	if 	qijaUf lud 	& 	W.U1tU 	Ofl

pr 

	

• / 	
to LZ un)e tti' tm )n,J 0110 

/ 	
6chfl 	

bO11 rp13d by n ut U31t 	tii 

/ 

	

 nJ co 	0ficiii, 	
tIv qiu1i.E LU 0fEicil 

g:J( 

opt Ion fur thu aCUfl 	11n 	h iiY b 

tO thO r)flt of 	
LVU in LSG but' 

	

• 	:ithOUt the I)un(:f.,it O 	,cj•i 

an utuo1ifi3 0ffiCi° in the time COLO S35 

0j3ifl$t 	
of W & r1S hcutflt 

he bufl r p1U 	
the un'4U") I € i(U 

FO & 	JCfltl 
on his rorrtiQfl t LG 

• 	 ur Hr tim(UI 	
.p one 	

r() , r-.o t  ju 1 1, achm' •d 

thL Iormn 	oLfiCi3) 	rt yct 	inp1 	U h10 

tfluL, 	my b 	),1o' 	to hold thu 	o 
hO 	

f 

1CCuUflt' 	v0fl 
whib in the L5J9CJ1C 

o 

py 	thou 	e 	
flft of scial pay . 

th  

'1. 1 e 	E r ncI!fl mt3 
air uJy ini 	hY LI 	.1 h'' 'of P B 

C l () in resp:Ct of the 
p3tO of c & rjs IccUU 	nt lfly 

be ru/iVJeCl y 
the F1'dS of CirciC iii 

tt0 liyht of tt 

inc truct j(,flS. 

CL 	

( 	
. 

DiLoctcir U;E1 (SPLI) 

- 

0 	
LktuCtot 	f 	P5T r)Cfic, vuihi. 

2. 	i. 	Pf4T Drt\Ci ,udLt Oti' 	
• 	 H' 

:. 	hll 	r,rt,jr.5/DY I)tit'Jr r. 	
F hCCJUUtS (t1) 

ff i r. 

A 
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DEPARTMENT OF POS 	, 

	

/ 	4 	 u ev 
ICE OF THE CHIEF POSTWSTLR GLRAL A64 CIRL GUWATI781001 

/ 

No. Staff/3_14/92 
To, 	 D-Dtd t Guwahati, the 26.7.1994. 

	

/ 	 •',. 	
0 	

1. The Sr. Supdt of POs '0• 	

GUwahati 0/ 

Silchar 	
0 

U/I 2 All Supdt of Pot offices, in Assam Circle. • 	 .. 

0 • 	 . 

Subject - 	IlCnlung o Accounts Branch 
0 	

This is rgardjng manning of Accounts Branch in 

	

0 	 : 	

POSt Offices and Divisional OffIces in the Circle. In accordance with 
0, 	

rlrectoate NeW 
D1hjs letter NO.3l_26/83_pEI dtd 17.12.1983, 

	

/ 	
P0 & RMS Accountants 	t the stage of completiozi ofl6 Yor, of Service, before movjni on to 1j 3cjj oi 

piy, 1L3 rcquir Ld to opt Lor either in (j) LSG Gofl1 Line, or (jj) P0 & RMS LSG ACCOUfltS 
P0 & RMS Acoth-1taflts on promotion to LSG Cadre under TBOP Scheme, have exercised their Options either in General 

Line or Accounts Line. Option onco exercised before TBOP (SG) / 	
0 	

Promotion is also treated as final. 	
' 0 

•0 	

, 

 

it is further decided vide Dte ; S letter No.9/7/84 
0 0 	

SPB_II, 'dtd.26.984 that the Accountaflts(LS(3)  • General Line, are to be shjftd to Ge 
	 exercising option to 
neral LIne and the vacaflcy. so  

; 	
arisen is to be replaced by a qualified Accountants 'in the Time 

	0 Scale of Pay'wjth Special Allowances 
Quljfjed Acco 	 subject to avajiabj1itof 	 0 

0 	 utant 	Otherwj50 the oicj 	in General Lie may 
0 	

Cofltj0Uo till replacement by a QuCljjed Accountant 
	

i 

	

0 	

' 	 It is 
observed that in most of the Division6 ' 'in the 

0 

	

0 	 0. 	

.Circle, Accountants either in LSG(TDOP) or BCR(HS(3_II) opting ' in 

	

O 	 , 	
General Line are bolding the post ófAccoufltants/ApM(A/ 

	and it is suite contradictory to the 
Directorateis instructions as Lated above 	

, 0 	

0 	 ' 	 • 	
0 	

000 

In this Connection kindly refer to this offjce letter No. 	
td 22.6.89 and thq Directorateis instructxors regarding sting 

Posts (Accounts Line) and Shifting of Accountants to General 
Line Te cadre of APM(A/cs) has also been Divliona1jsed by the Directhrate at par with other LSG General Lln officjClg 
	

0 

0 '• 	
You ae, threfore, requested to take ledi e 	I  • 	

action to Shift the Accountants in General Line 
OPtCOG from Accbunts 0 

0 	 to 
General Line and replace them by qualified Accountants under 

the 
Stat 	

instructions issued by the Directorate 	
0 

of BCR offiCial(jn HSG-II), ap 
	 Ine3pect of 	sting proval may be obtained fm the •Qffj 	accordingly.(A/CS Line) 	 Circle 

	

, 	 0 	
0 

A report stating the poSitjo of your Divisjo may be Submitted early. 

Receipt of the letter may be acknowledged 

	

/J, 
7 	 • • 	 . 

	

N\ 
4. 	P 	• 	 •• 	

0 
•• 	

' 

 

(I C  SARMA) 

• "V Copy to:- 	
0 	

APMo(m) 	
0 fr 	1-2. The Sr PM, Guwahati / Slichar 	O/O TheChiefGuwahatj 

34 The SSRM GH-Dfl, Guwahati / SRM S-On,. Slichar. 
	

0 

0 	 . ' 5 	
Share dealing with C.L. of Accntnts co. 	

0 

6. 	Dealing share of Accountas to pursue and•.Watch the position The Welfare Office 8. 	oc 	 r, Co, Guwahtj 	 0 	

0 

'. 	 , 	 • 	

0 	

0 
0 • 	 • 	

( I C SARtiA) 	0 
'APMC(STAFF) 

	

0 	

0/0 The Chief PMG, Guwahati. 



0 

/ 

Annexu re- 12 
TO 
The Sr. Supd't. RMS (3H Dn 
Guwa hat i 

Sub :Absorption in Accountant Post. 

Ref zD'/i .. Office Memo t3.2/7/Ac'tt,,/GH dated 18,,11,O1 

Sir, 

1 With humble submission, I wish to lay down the fol lowing few lines 
for favour of your kind consideration, 

That Sir, I joined at HRO (/c) Ghy on transfer from 3R0,, Rangia 
vide SSRM/GH Memo No. ..2/7/IRM GHEI dated 10.5.01 and worked at HRO 
(A/c) Ghy as OA arid also as r3ccOufltant against leave vacancy. And an ani 
from 1.11.2000 I have been working as accountant both in HRO (A/c) and 
Divisional office and during my working as accountant at HRO 9A/c) I 
ubn:itted option for Accountant line at the time of promotion to LSG 

cadre, vide Dvi Office Memo No, /7/P Scheme/Gft-I dated 31.5.01 but 
the option was returned by your honour vide Dvi Office letter No. B"490 
d.ted 2.7.2k (photocopy is enclosed) along with that of opt:ion) perhaps 
on the basis of the Dte's order No. I/7"-84-SPB dated 26.9.1984 as 
stated in the Dvi. Off ice Memo u/r which is applicable only 'for the 
incumbent P.O. & RMS Accountant, and on the date of promotion to LSG 
cadre, I was not incumbent accountant. The Deptt, Did not post me due 
to want of vacnancy, .1 was just qL!alified for the said post and wait:inq 
for absorp't ion and also no al lowance was granted to me. 

However, I am submitting herewith a fresh option for f'our 
of your kind acceptance. 

With best regards., 

Your's 

faithfully, 

	

/ 	 Sd/'- Pradip Kr, Dutta 

, 	

* . . Accountant 
rJiS GEI Division, Guwahati 

Dated 

	

/ /YV 	' 	 27.12, 

2000  
D/A 

1, 	Copy of D,O letter No. B490 dated 3.7.2k, 
2. 	Copy of option dated 9..6',OO 
3..! 	Fresh Option, dated 27.12.01 

- 	- 



z ,- tf -  	/ 

'A AL/L 	_I1. 

Ia, 
The Sr. Supdt. 
RN1S "GFi" On,, 

	

''h 	the 20 Nov' 2001. 

ub Absorption in Accountant Post, 

Ref Dvi, Office memo no. B -2/ 7/ Acctt/ Ch-i dated 18/19-JJ-200.t. 

With humble submission I wish to lay before you, the foilowina few,'Iines for favour of your 
kind considcrUon. 

i;tt Sir j  obey ig yrur kit id order vide DvI Office rnenio utder releret(e 1 have y:iiied in Ii ,' 
A,c.utant Post iat. Dvl Office w.e.f 74-t0-20011 but In the sa id memo at para last where In It has 
'ri ctard that 1 ill n ot act any Lird of hrnefit of Accou nts Inc as I had not cptod for Accourts 
li'ie on r ny )' ctntrcp u'ider I buP schene  wich Is not aqiecuJe to  me 

7. 	1iai Sft, the Dies onkd nu. 9 7 84SPi3 dated 26O9-1 984 as.staed in th 1)vi Ok,e i1leii() 

und& reference Is anp cable on(y for the existing incumbent P0 	'Acintant those are 
promoted i n t 	Uidrc under lOP scheme in course of wortnq aS P0 BAMS Accountant. ihis 
rrnvrslo;I ungul no be aPpkibb Lu we as yn the Oie 01 profnntion to TBOP I was 1101 wOrKIPg as  

iljIIil,jiiI Th. 1)41111  11d 1)1)1 po' 	flc 	III 	1(1 Wr4$iI of Vi4 r)111 V t Wr 	JIIt1 (ljriI11t( d fis Ili 	•,dld p' , '-, t 
and waltno for absorption and also no allowance was Qranted to me. 

That r  1 have promoteo u nder, ThO° sne a nd have not found any scope for si'hms'no 
nf 	tlutn In A(,i)tti ik ImP itid wittttij Oil [he vw [hii I aill 11 	)i•1 f('1fli.II'iIH!ttiii1d ' 	no when T will 

tw ast:ed as Accouttam -tt 	alnst,. (',leIr Vacancy I Will submit flIV OI ion and as s ic,l I am culmm nittlm'mq 
my option for ACcounts tine alonq wth this aipltcatton for favour of kRid co;lse1atton, 

4 	I I i ii kt lc.r4. ii 	jw 	itjn ti-iI I 	one ordpr 'r' 	u1.d vjI o.  1)'l Office fl1f-fl)r) no B-7,' 
,ctt lated 76 i2 237 01 I,UrcnCO of CO Guvvahati letter no iaffi G/ 91. datd 11 12 1507 

which has not been yet kept In abeyance or canceUed where was also not any,  such condition that I 
", not qot ny kind of benefit of A cowms iinc —which may Hncliy he notice too. 

I thowkwo ei'iuest you kindly conkler my case syni atheicaUy and m ay lake a valuable 
A -..-..-I.., 	 • .4 	• 	-. . 
i, 	I R) 1 • r 	f\ 

I.. 
 i 	I (4j I) 	U V'1 II ILL., 

ou~ 

. V 
,4i.L% 

.. 	
%
'-.'

iu
nt. ii ;h, 

(Rfr'.rf(rkI Kr. 
Accountant 

0/c tue Sr. Suodt RMS 'GH' Do. 
-• 

 

751001. 
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OPTION 

I Shri Bfrer)dro urnor Bisws SA I now posted as DvI. AccttJ hrehy opt. for Ac.counts Itne f ll 
QCCOrdQnCC. vvil/i D/e s order /\J 9/7184-SpB -// 
'Itd. 26-9-1984. 

Biredr Kurnor Bis'vos) 
2O"'o'O L 

-J 



V. 
/ ,V 
/ 

OFFICE OF Tt-th SR. SUPDT. RMS 'GH' DN. 
/( tL1ILTT-,O4 fui 

M 0 l(A FL TT 

	

4U. 	
uvu ius- , u i 	 uj 

	

To. 	 pun y  

	

4 	C ._. t) LI r):......_. - I C f' C' A .L. 	Ji I L.),I\ 	UI 	4e L...)3 

C1fficitjna Acctt. DvL Office Guwahatj. 
.L.4.... 	C'f' ('A LIULL 

Off'ciatina /-cctt. HRO (A/C) GUwaht 

U 
. .L  .)LI. 

P.K. Dutt. 

Your rerescrttjoi :dt.d 20-11-01 and 18-11-2001. 

in 

 

t)[11-Suarfcc of the Chief oostmastcr Gcnera( Asam Urcic Guwahat, !ctter No. lA I 	 4 A 4 	 - 	4 	 L L 	- ... 	_ 	.I U. 
uu yi 	IL U II IUI kUU U I 	L'UU Ui yuu UpLCI UI 	ci II ui iifl ndvou rwacf  ail c  onsen uential bnf,t undtr '180P rchetyle. 0nc vo'j ootd 

1.JCI II UI III I 	LI iI 	IS 	I IL) 
	fo- 

C , 	LU I Vi LU UL.jui l III IC. I UI C UVVI U IC: C IS I IL) 
Accout cadre III cxist.ncc and the scale of P0 & RMS ccou ant aat distinct. Ttire - 	 --...: -------- (. 

	

I UI I.  your  CIL)OI LIUI I Ill dLLUU, IL iii e uu 	I RJL 	, ISL. I oul s, 	L'III ue UUI1U Ill Gnril l ine or in 7,ccount tnt dpnding upon functionJ ndc. - 	-........ ._( - ..... tillS I, I&.)I 	yLLI II IL_Il IILlL_I;I. 

2 

	

cczrinr 	ZflL*r;1(. 
I 	 - 	- 

Un. t, U W23 )i1I -A 	
r 

(•-. t-v - 
— 	......- 	 .. 	., 	. 	. 	

.- 
1 

Ut), LiI.Iwj:t;I -- 1 101 111101 natIon r: 	I 	r cjlJes'.ecj  dvry ..f 	tc Sr °.K. Di.t1 . 

wy~ 0 

R!)5 'GH' D!i, GtW.hti1. 



IN THE CENT___ 	]STRArIVE 
TRIBUNAL 

GUWAHATI BENCH : GUWAHATI J\ j 

0 A No. 193/2002 

Shri Pradip Kumar Dutta & Another 

.Applioant 

Union of India &Ors. 

.Respondents 

(The written statements for and on behalf of the 

Respondents No. 1, 2 & 3) 

The written statements of the above noted respondents 

are as follows: - 

That a copy of the 0 A No. 193/02 (referred to as 

the "application") has been served on, the respondents. 

The respondents have gone through the same and 

understood the contents thereof. The interest of all the 

respondents being similar, the respondents have filed 1  

their written statements in common. 

That the statements which are not specifically 

admitted, are hereby denied. 

That with regard to the statements made in Para I 

of the application, the respondents state that P0 & RMS 

Pccountant is Time Scale post with Special Pay. Cray the 

Time Scale ST\s who have qualified in the P0 & P113 

J\ccountant exam are eligible for appointment as 

.Pccount ant. 



S 

Orders issued under this office lettr no. B-

2/7/cctt/Ch-II dated 18-10-2001 and 29-14002 were 

issued strictly in accordance with relevant niieWorders 

of the Directorate. Hence, the application is'liable to 

be dismissed. 

SSRM memo dated 18-10-02 and 9-1-

2002 are enclosed as Annexi eb& 2. 

That the answering respondents have no cmrnents to 

offer to the statements made in Para 2,3,4.1 	4.2 of 
the application. 

That with regard to the statements mad in Para 

4.3, the respondents state that the applicants Shri 

P.K.Dutta and Shri B.K,Biswas were entitled to. aar in 

P0 & PMS Pccountant Examination held on 25.5. 2. The P0 

& RMS Accountant Examination was conducted as per 

Calendar of Yearly examination only and not to fill up 

any vacant Post. It needs to be mentioned that there 

were no vacant post at the time, when exm was 

conducted. Even after qualifyinci the said exam. the 

Scale 

any 
pare (  

a panel of qualified Accountants and to apppint them 

against future vacancies/ existing vacancies. 

The applicant no 1 and 2 were declared qulied in 

the P0 & RMS Accountant exam held on 22-5-92, pier this 

off ice letter dated 7-7-92 which is annexed h'r, to as 

Annexure-3. 

That the respondents have no comments to Pra 4.4 

of the application. 

officials are Time-scale S1' s only not Ti! 

Accountant, as they have not been posted ag 1  

vacant Accountant posts. The respondents are 
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That with regard to the statements made in Para 

4.5, the respondents state that at the time of prarotion 

under TBOP scheme i . e • on coirletion of 16 yrs of 

service, both the applicants were not working against 

the Accountant posts. Both Shri Dutta and Sri Biswas 

were only Time Scale S7Lt s and not Time Scale Accountant. 

As per tirE's letter dated 26-9-84; only the Time 

Scale Accountant, on promotion to LSG under TBOP scheme, 

on completion of 16 yrs of service can exercise option 

either for Accounts line or for LSG general line. Since 

none of the applicants were T/S Accountants, the 

iestion of inviting option does not arise. 

DTE's letter dated 26.9.84 is 

annexed as Annexure-4. 

That with regard to the statements made in Para 

4.6 1  the respondents state that the Applicant No.1, 
'thile in T/S SP cadre, got promotion under TBOP scheme 

from 7-01-2000 on completion of 16 yrs of service in T/S 

SP cadre under memo dated 31-5-20000. 

Para 3 of memo dated 31-5-2000 clarified that the 

Time Scale SIk on their promotion to LSG cadre under TB)P 

scheme shall continue to work at their present place of 

posting and this in no way confers any right upon 

applicant no.1 for his absorption as Accountant. 

SSPM memo dated 31-5-2000 is 

enclosed as Annexure-5. 

That with regard to the statements made in Para 

4.7, the respondents slEate  that at the time of prorrotion 

under TBOP scheme i.e • on completion of 16 yrs of 

service, both the applicants were not working against 

the Accountant posts. Both Shri Ditta and Sri Biswas 

were only Time Scale SP' s and not Time Scale Accountant. 



) 

As per Dte's letter dated 26-9-84, only the Time 

Scale Accountant, on promotion to LSG under TBOP scheme, 

on corrletion of 16 yrs of service can exercise option 

either for Accounts line or for LSG general line • Since 

none of the applicants were T/S Accountants, the 

question of inviting option does not arise. 

At the time of promotion of both the applicants 
under TBOP scheme, there was no vacancy of P0 & PMS 
Accountant in this Division and none were working as T/S 

P0 & RMS Accountant in this Division. Consequently, 

their TBOP promotion was given in general line and as 
per .  Dte's letter dated 26-9-84, the question of 

exercising option for choosing of specific line by the 

officials working in general line does not arise at all. 

That with regard to the statements made in Para 

4.8, the respondents state that the applicant No.1 was 

posted as Accountant in BRO (Accounts) Guwahati on 

purely temporary basis from 2-6-2000 against leave 

vacancy of, regular incui±ent vide this office memo dated 

2-6-2000 , tiich is enclosed as Annexure-6. 

That with regard to the' statements made in Para 
4.9, the respondents state that the applicant no. 1 
posted as Accountant in 1-IRO •(Accounts) Guwahati on 
purely temporary and adhoc basis against vacant post 

under this office memo dated 24-01-2001, since he was a 

general line LSG under TBOP scheme by that time and it 

was clearly mentioned in the said memo that his 

temporary posting j will in no way confer upon him any 

right for regular absorption as Accountant. 

Nmo dated 24-1-2001 is enclosed as 

Annexure-7. 

12. That with regard to 
4.10, the respondents st 

the statements made in Para 

e that the applicant no.2, 
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while working in general line T/S Stg.Psstt. was 

promoted under TBOP scheme in tcether, 1993 after 

coirletion of 13 years of service in Time Scale cadre 

instead of 16 years as per SC Quota. The orders issued 

for posting of Jpplicant no.2 to the cadre of lAccountant 

vide memo no -2/7/Pcctt/Ch-1I dated 26-12-97 was 

challenged by Shri Bipul Ch Lb at Si no.1 of the said 

memo in the C1\T Gu%thati. As per orders contained in 

honorable CJVr, Guwahati verdict dated 5/5/99 vide OA 

no.181/98, the aforesaid memo dated 26-12-97 was revised 

under this office memo no.)fPcctt/Pt-i dated 8-12-

99. 

Orders-dated 26-12-97 and 8-12-99 

are enclosed as Annexure -8 & 9. 

That with regard to the statements made in Para 

4.11, the respondents state that both the J\pplicants 

approached to the Staff Malat held on 22-9-94 in office 

of the CR4, Assam circle Guwahati for consideration of 

their absorption as Time Scale Accountants, but the 

honourable Staff Aclalat found no justification for any 

relief to the Petitioners. The findings' of the staff 

Adalat vide no. sA/3-32/93 dated 27-9-94 is enclosed. 

The representation addressed to the Chief PM. G, 

Assain Circle, Guwahati, dated 3-2-98 submitted by the 

applicant no.2 is totally baseless and it has no bearing 

to the tparbiient in any way. 

Letter dated 27/9/94 is enclosed as 

annexure -10. 

That with regard to the statements made in Para 

4.12, the respondents state that as per Para 21 of lie's 

of Posts, New t1hi letter -No. 31-26/83--PE.I dated 17-

12-83, the P0 & PMS. Accountants who are in Time Scale 

LI 
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of pay + Special Pay are also entitled to promotion on 

completion of 16 years of service in the T/S S/k Grade 
including the period of their work as Accountant. 

Such T/S Accountants only on promotion under 0P 

scheme on completion of 16 yrs are required to opt 

either in (1) LSG General line or in (ii) P0 & PfrIS 
Accountant line vide Dte's letter no. 9/7/84-SPB-11 
dated 26-9-84. 

Those T IS P0 & IMS Accountants on promotion to 
ThOP Scheme and opted for Accounts line are allod to 

hold the post of T/S Accountant also, without special 

pay but under no circumstances, TBOP general line 
officials are entitled to hold the Post of P/S 
Accountants. 

Dte's letter dated 17-12-83 is 
enclosed as J'nnexure 11. 

15. That with regard to the statements made in Para 

4.13, the respondents state that the date from '1nich the  
post of P IS Accountant became vacant, none of the 
Applicants were entitled to be posted as T IS 
Accountant. 

Both the Applicants are in LSG general line under 
TBOP scheme and none is T/S P0 & Pfrt'3 Accountants. Hence 

they are allowed to officiate in the vacant posts of T/S 

P0 & PMS Accountants, since no qualified P0 & It4S 

Accountant is available in this Divis±n, vide Dte's 

orders no.31-26/83 Pt-I dated 17-12-83 and 9/7/84-S-II 
dated 26/9/84. 

16. That with regard to the statements made in Para 
4.14 0, the respondents state that as per Para 21 of 
Dte's letter no.31-26/83-pE I dt 17-12-83, P0 & RMS 
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Accountant, who are in time scale of pay + Spl. Pay are 

also entitled for promotion on completion of 16 yrs of 

service in T/S SP cadre + their period of work as T/S 

Accountant. 

Only the T/S Accountants who are promoted under 

TBOP Scheme on completion of 16 yrs are required to opt 

for either (I) LSG General line or (ii) P0 

Accountant vide Dte's letter dated 26-9-841 

17.. That with regard to the statements made in Para 

4.15, the respondents. reassert the foregoing statements 

made in their written statements. 

18. That with regard to the statements made in Para 

4.16, the respondents state that both the Applicants are 

in LSG General Line under TBOP Scheme. Hence they are 

allowed to officiate in the vacant Post of T/S 

Accountant till such time when qualified P0 & RMS 

Accountant is available. 

At th time of promotion of both the Applicants 

under TBOP Scheme, no vacant post of P0 & RMS Accountant 

was available in this Division. Their promotion was 

given on General line and no question of exercising 

option either For (I) General line LSG or (ii) LSG 

Accountant arise at all. 

The order issued for posting of Applicant no.2 to 

the cadre of Accountant vide memo dated 26-12-97 was 

challenged by Shri Bipul Ch Deb at Sl. no.1 of aforesaid 

memo in C1T Guwahati. The said memo was revised as per 

orders of Hon' able C.T Guwahati vide Ok No. 181/98 dated 

5/5/99 under Memo No. B2/7/Acctt/Pt-1 dated 8-12-99. 
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The Applicant no.1 was given a chance for offer his 

willingness to work as P0 & RMS Accountant in Nalbari-

Barpeta .Postal Dn vide this office letter dated 20-8-99 

as per CM, Guwahati letter no. Staff / 37-13/ 92 dated 

13/18-8-99. But he remained silent. Subsequently, he got 

promotion under TBOP Scheme in general w. e . f 7-01-2000 

and both the applicants have availed TBOP subsequent 

benefit. Both the applicants approached the t.k Adalat 

for relief and after examination of the case the Dak 

Adalat finds no justification for any relief to the 

petitioners, which was conveyed to them under 

C.0.Guwahati letter No. SP./3-32/93 dated 27-9-94. 

SSPM Letter dated 20-8-99 and I4mo 

dated 8.12.99 are enclosed as 

Annexure -12 &. 9 

That with regard to the statements made in Para 
4.17, 4.18 and 4.19, the respondents state that since 

both the applicants belong to LSG general line, they 

cannot be absorbed against T/S Accountant post. They 

accepted posting as Accountant till such time when 

qualif±ed P0 & BMS Accountant are available to replace 
them vide this office memo dated 18-10-01. The 

respondents also reiterate the foregoing statements 

hereagain. 

That with regard to the statements made in Para 5.1 

to 5.11 the answaring respondents state that in view of 

the facts of the case and the law involved therein, the 

grounds shown by the applicants cannot sustain in law 

and the same are not tenable. Hence, the application is 

liable to be dismissed with cost. 
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That the respondents have no coirii:nents to offer to 

the statements made in paras 6 and 7. 

That with regard to the statements made in para 8.1 

to 8.5 and 9, the respondents state that under the facts 

and circumstances of the case and the law, the 

applicants are not entitled to any relief, whatsoever, 

as prayed for and the application is liable to be 

dismissed with cost as devoid of any merit. 

In the premises aforesaid, it 

is, therefore, prayed that your 

Lordships would be pleased to hear 

the parties, peruse the records and 

after hearing the parties and 

perusing the records shall also be 

pleased to dismiss the application 

with cost. 
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H 

VERIFICATION 

I, 	 psent1y 

working as the.. S4SALY.L... 	being duly 

authorized and coItetent to sign this Verification, do 
hereby solemnly affirm and state that the statements 

made in paraL. 	 true to my 

knowledge, 	belief, 	those 	made 	in 

para.1SL.LL.a,J..3..JLw.J..2... being matter of 
records, are true to my information derived therefrom 
and the rest are my hurrle subnission before this 

Hon'ble Tribunal. I have not suppressed any material 

facts. 

And I sign this Verification on this 
	

&3 th day of 
September, 2002, at Guwahati.. 



-...-----.,--- T 

/ 

v.  
DEPAftLMFNT OF "CiS,IN[)JA 

Oi:F:ICF OF THE SR.SUPDT OF RMS GH' DIVISION 
GUWAHATI-781 001 

Memo No: 	
Dated at Ghy the 18th oct; 2001 

The transfer and posting order is hereby issued to the following olflcials for the interest of Seice with immecijate cilect. 	 . 

Shri Kanad Purkayastlia, Accounta,t Ifro RMS 'Gl•' Dn, Guwalil is IOW posted as Accountant Supervisor vice Shri Bipul Ch Deb who was 
promoted to HSG I Guwahati RMS/ L-2.He will lease relieve Shri 
M.N.DaS and look after his work till arrangement is made. 

Shri Pradip Kumar Dutta,G SA working as Accountafit at Divisional 
Office is transferred and posted as Accountant in HRU, RMS 'GH' Dn, 
Guwahatl vice Shri Kanad Purkayastha posted as Accourts Supervior; 

Shri Birendra Kurnar Biswas, LSG SA now wckIn In 
SMO 	I 	U 9 I lkCJ(M) IM; '( V I. ,Cjwdl11j is ti isti :d ind posted as ACCOUtII1 ?ivisiol OIIicc RMS 'GH' Dn, Guwahati vice Shri P.K.Dutta posted In HRO Guwahati. 

The officials at 51.1 2 & 3 should note that as they had not opted for 
Accounts line on gewng promotion to LSG 

 ley7 halloit:nue to 
scale of pay without special pay untill quali fi ed o & RMS Accounnt becomes available to replace them. This 

is as per Dte's letter no.9/7/84-SpBI1 dated 26 -9-1984. 

Usual Charge report be forwarded to all concerned. 

~~111:  am 
-- 

SOM KAMEI, 
Sr.Supdt of RMS 'GH' Division 

Guwahati 
- 781 001 
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All U.onr ur1%H' in J4M 5 , -H. Dlvj 

No 	 a t  c d GUw3hatj._1 th 7-7-92. 

5ub- 	 PU & RMS Accountant Exaimination h Iri on 
22-5-1192. Announccirnt of rcoj1t thernof. 

In persuonce of Chief PMG Asani Cirelo 
letter No APMG(3tff)/Con/9?jc:tt dtd 1137 - 92 ThO 
fol.Lowinq cunrIicJt c s ore riocl.jrcrl succcfull in the PU & FMS 
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01" POS'I'S,INI)IA 
OFFIcj OF TIlE SR.SUFIYF OF RMS 'OH' DN 

GUWA1- IA1'178 1 001 

Mcno No: J3-2/7/AcctUc11 	 Dated Ghy the 24th JanbO1 

Keeping in view of fUnctiomil necessity Shri Pra(Iip Kunthr I)uUa,1 SG 
SA I IR() RMS "3H" Dn,Guwalti is hereby odcred and Posted as Accountant in I 1lO RMS Dii GuwaJ)atl in vacant nost on purdy tcmporat-y and ad1ioc basis 'I he arrangenient will neither confer any right upon the oticiI -to cIain regular the post nor the SCIjCCS 

so rendered will be counted towards Seniority Ioi' pfoinotior) 
Q the next higher grade 

Usual Charge RcpOrtSJlO.Llldlbc flirn ished, 

(A
(2  

•  

SOM [KAME!, IPS 
SR. S(11,1YI'(1' RMS '(i!' 1N 

001 
Copy o 

'l'hc oil icial concernc(l 
2 	The 1-

IRO RMS "OH" Dn for inforiiatj & necessary action, 3 	
The SRM(Stg) Guwahati RMS for inIormjtioi 4 	: The Supcisor(M) Guwahaij 	S "OH' l)n. 5-10 	
The SRO, North Lak.himpur, Tezpur, B 
Chaparmukl 	 Oilgaigacin, Rangia, Sliillong 

11-16 : 	All A5RM/JJ4 in RMS 'Gil'  
17 	: 	P/F of' the oiijjij 
18-19 	Oflcc copy & Sparc, 

SOM A  AM El, IPS 
SR. SUPiyç OF iM 	D-11 

GUWAHArJ..781 001 

- 
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It) pur:2;u: 	'i 	 I* , !..;.'ir Li.rc1, 	•ui'Li 
letter !o. 	tn/ :3...4/9l 1tc1., 11, 12.91, tUe 	foli.ot 1)9 

-. t.ransfcr 	1Id p'I.: i.iij 	i:ki: 	r: 	 1((I 	biVC 

1!Clfl1Cd]1iJ( 	effect'., 

SrI iiijI CU. 	DeD 	in 	t1i 	rdre 	rf 	: 	cr'r (:3C) 	in 
'rr.i 1. 	1 inc.' 	.nd 	preseri't1,' W')*i nfl 	'LT Accoiirjt:s 

ri !j:j:,;:jI': It.:tt'H.)) ,..•' 	(I 	,.ul' ji 	H',C 	LI. 	('.) 
cI'uc'.'!.1 ],i,i';: 	fl (l 	, 	 j'C'('))I'1. 

" 	 n 	nr•; ec:)nr)1:'uL:r, 
(i.tuH.H. 	J. 	:.:L.:1 •; 	", y,'uut J]("t 'Vi 	:;)J 

otticiC: J.i')T 11. CUY;1' 

P0 	S A 	nt J. 1  nt xa 
J\Ccoji;t:int in 1II'L;  
trnsfe.rcd, 

• )J 	vi 

;)(i Uc n (4u I ].if.i.ncI 
R2 is n'.sted 	s 
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1 

LL-.1 Dvi. 	eli ic 
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3E]:0r 5'iprT!'7'TJ:' 
C,J'.'TAi ivr :i -i 
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Dr'ri\Rtrrr'Mm OF POSTS TDIA 
/O THE 3E1Iofl S!JPR I )TT11DEflT 01!:.; 	-.7 P1 fl1 

Mrno N o. n-2/7/1\c'c I t:/  Pn rt: -T 
L)a t:ed r t 	 i._ 	L 	' _1 2 _i' 

In 17 	ancc' f thc ThjcF 	-j 	 Cen 'mi ., Agp 
Circle, Guwahati letter io. 	f/3-46,/91 rt(' .2.1.2. 
Shri. 1ipu 1 Ch . Deh, 1iG . IT (c ) AccIlr-)t 	up:rv I 
CiWabat I. was ordered to bc tranferrec to  
a Spervisorv vost in Gr'.i. ln' vi' C.. '. 	uwahat;i  
even n - . dt(- . i1.-12_9'. ACC)rcHflrTh'. tiS "F-tc'(2v'iIt' 
nlCflI() of C'ven rV) - dated 1........fr:ri- 
the official t 	 in . 1 'rv' 	 'ff'icial 
did not lo3n the post rrVl f .....T 3 c:, 	n C!'T (n"ih' Li 
the orci er v jrl e CA 	o. 1 3/)2  
hOiOflr7C(1 t) J\--- 	 r' ml 	CUI('  
ordered. 'l'h (AT GuWaht: .1 in  
5-5-_99 vide. OA 1 O/93 1)3s furt:hr ordercd 10 recons ,:; 	th 
easr and to isije reasonrfc1 order in tl - %is rectarci. 

In view of CAT GUWThatI order as, a'ov the case 
IS e'xmined aqain with reference to Directorate(Onsts) 
inSrueton s as i.sjed from time to t: j.me in COfl COT) W'j th 
1.10 stir)FJ of 	officials vide Directorateletter Hp. 
4-4/2 SP!3-rI clnt ed 3-3-92,5-fl...9 	3n0 4_?4/n'. :,.1 1  
dtci. 	_P_4 On caref.il Examine 	'n f reiev0nt  
in 	uperesjon of the ear?. i.r:r o.r'Lr, iThe D!5, A;i,ii Cij:c: IC, 
CuWehati p1asecJ to order that 5ri Diru1 Ch. 	)'\cconnts 
Sper1isr PRO Guwahati will cOntinue in hjs present 
SUPerVisinct post unti 1 further orders under the 
Dfretoratp intr'jctjons as referred t'm nve  flfl( 1-ill it 
ntarris 

'iEjOl 	TTr['p 1 

Ri'C C,'' JJN cJ ). 7\ 17., mT1 

1 	Tu'' JIP.Q Rt1'3 	D3 Guwahai 1.. for Jnformition 1n( 
e'CS5ary a,trio. 

The SIjreyV I Gua)'ati _1. tr 
informatj' c9 n/a. 

Te C'ef P' / Asam Circle, Guwal'atj_1 - For informetion 
W.r,to CO Guwal- atj letter Cited  

cz ,j ijz)  i ) ,, t ir IT 

5 Shri iu1h De!,. 	TI (oCo) Lccpnt. urervisor pro 	uwahati 

6. PF' 0f .  ihe off icia l 

Acct. Dvi. offi.c 

.•' 	t 	1. •-ij: 	'v ifee. 
CC  

SFIi iO! S 	TD'T T, 
Ri 1S Cj'' D": rr.!ATynT._i., 

- 
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taken o Staff Adalat 
held in Assam Circle,Guwahti 	 on  
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- 	 ti1arsof ase Preser 	 or 
flrAdalat. -.--- 

. Shrj K.Purkay4stha 	- qualified P0 & RMS .kcc-
oun tan t is working in 
HRD Gu -.'ahatj aoajnst the 
oost of Acc , u.ntai-it. The 
official is yet to complete-
16 years of service to get 
pronotion Under T)P 

Shri-B.K..Bls-was, 'ho had 
represented for posting 	--- 	- 	 - 

as P0 & RTIS Accountant - 	-- 	 = - 	- - - 
has ôot his prorrctjonto 	 - 	 -: 
LSG under TBOP Schen-e and 	- 	- 
not submitted any option 	- 	 - 	- 
before moving to the LSG 
cadre. 	 - 

Shri P.K.Dutta is orking\  - 	- 
as TS SA. 	- 	 - 	 - 

In view of the above positior 
there is no scope to acco- 	- 
rodate them as P0 & R2-:S 

- Accountant at oresent. 	 -- - 	 - 

There are two pots Df PD & R'-S:. Aftr exa- jnation of the - - 
Accountants In the GuwahatjRMS -.- case Adalat finds no 
Division. -• 	 - 	 justification  for any 
1.Shri H.Bhattacharjee,qualified J,  relief to- the petitioners. 
PD & R1S Accountant is working 	r 	 -- 	 - 

acainst the oost of Accountant  
in Divisional Offlce.ThIs  
had exercIsed option in favoui of- 

	

Acrounts line in the year 19. asJ:- 	 -. - ----- - 	 - 

soth no fresh option before m?VIn 	- 	 - 
to LSG cadre was exercised  
He was promoted to LSG cadre d'er -1. - 	 - 	 -- 

TBOP Scheme wef 30-11-83 and - 	•- 	- 	-- 	- - -- - 	- - - 
further prorroted to the cadre of 	- 	 - 
HSG-II 8CR., 

 

	

- 	Contd.4... 
- -. 	 - 	- 	.- 

- 	 - 

New :ten- g 	 - 

- 

4 

Representation relates to the 
-: appointrrent as P0 & PJ-5 

Accountant qualified in exam. 
1992 cases of -. 
(1) Shrj BIrendra Kr.B -jswas, 
LSG SA Guwahatj RS. 
(2)Shri Pradip Kr.Dutta,SA 
FLRO() G'jwahati RS 
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• . * 	 • , 	
INDIAN PO13TJ & T1LüGItALJ[(J 3)111??dTMN.1, 

• 	, ) 0/0 tho Scnior Suporintndont, RMS Gil Dn, Guahrti..7B1OO. 
:., 	; 	• 	To 	' :' 	• 	• 	• 

: 	 . 	• • . 	
• Jul conco mod . 	 • 	•: 	• 

	

, 	
InRMSG1U Dn. 

NC-1/Estt/GH/Onc Promotion Schomo. , Dbod Guwb ri tt-8 to 
, 	 6th Jn 1 

I 	
A coiy of insturctions issuoci ioyi G, P&T Now 

ott 'o r ).31-2/3-P citri. 1?. 12,83 and crouit)ci V(j) CO :.iotor No.Esst/20-19/83 dtcl.2.12.83 on to above sutJoct i • 	..-.•• '• ..foaIed hewjth for. iflfpation, guidancoe and flecesSar • 
at1n. 

I 
r 	

The 	prcont and 15 porcent 
. oporativo and Supowjsoy stff ro5poctivoly ,  roferod' to ii• •• 	:Y • pira-nd 10 of the tnstructinnq shotilci bp offocto by 

. 	:•• 	••• 	• 	31.12.83 	a t trE) •, 1 ttGst. • 	• 	•: 	•• •. 	•; 	•• •,• 	•• • • • 	 • 

The iceipt of the latter Ma 

(A N KicHtuii) , 	
Sonior .. • 	.. 	• •••. 	• 	. . 	• 	. 	 . 	

s G1{'Dn,GUwIt1_8 	., 	• I 	 ' Copy of thu abovocitocl lottor 	 ' 

No 31;2/83-PE-I clbcl 17 Dc 1 83. fronD.C. p& T N.D¼)1 
Sir, 

The issue of giving'tjme bound proxnotLon to 
12Jprb 'has been' undordOhs erat±oofth Do 

The Governnt have agreed to 
sche in the basis oporatvo cadres in the P&T Doprf,rnenb - 	 An agreomont on this scheme has 'oen Signed hetwuin the 
official side and staffsjdo In the P&T Doprtrnot 
Council of'JCM on 30-.11.1983.A cor.f th o. agreornoñtwjth • • 	 • the stCf side •alonwjtl- 1t3 unclosijNs is forwirlud f • infeniatton. 	 or• 

• Tho foJiiwIng instruct1r are, horoby isuod :Ln • 	connection with iip10rnontton of the aboo .niontjonoc schor in tho P&T Dpartriont.  

The sOhoe will come into effect from 30 11 1983 . 
All offIcjjs belonging tø basis grades in.in Group ?C$ 1J)r' Group 'D' to which there is dIct roeruitmont either from outside and /or by means of lImjto I 
fro0 	

and who ihav& CompIëte 16 years of.  - •• 	•. 	service in-that grade will 
grade, 0ffIcjj bolongin to opercttivo cjrQs listod • 	• 	• in the Annoxurelt o  the agmon •will. be.dbnvered under the scho10 

T10 }bads of Circ10s/Djv1sj6 	Supor1ntonrintj • 	
• Hods of other functionalUflitSwjl1.toijcjato action 	• to Identify the °ffiia1s who have completed. 16 years of rogu1 	soxvice in the cadres convcrod uncIr the schuu as • on 3 0 -11-83.'an wall rLS tho rfrjji 	 Compit 16 years of service frotri 1.12 83 to 31 3 8+. 	 / 

- 	 • 	 • 

/ 	 • 

• 	• 

	

- 	 - 
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The x*aftor, .acti.nn wij.:I. bo initiitd h'i thu 	of CL 
t1) COflVCflO (lO1.)arbmontal prOml?tiofl committee meetings to 
consider promption of thq offici.alslin the oerativo cadns 
to the' n3xt highQr Scale df' py. The' Dn'cntal Pr.ornoti 
Comm ittoo which will be cons bituto ' 1L ifl acco lkncu with bh' 
ux;L tin 1.1 b ructi(n S (),I')1')lic'tblO to the 4U.Tu rent cvix s w. 1  
assoss the fitness of the .identifioi officials for pnrioti :1 

to the hiiher scae of py. 'The fnraJ.itios in this 	1 . 

should he completed within .. period.of .3 months.. The 
promotIons totho 	i next hgher SC.a.0 of py  wilJ..bograntud 

• from thi rhtc following .tho date.. on which. the .idantiecI' 
officials com plote: 16 yoas of regular. service.'. Incase of 
officIal who, havo completed 16  years of service boforo 

pronotion3 'to the next higher sealcof •poy wiJ.'. 
• take effect from 30.11.1983. 	•• ' 	.' 

(3) 	Scii1 efforts wheuld be made at all 	vTlsL 
t ike qu:Lck and prompt ict:L':'zi which shouJ:.1 be zrion'.L be id by 
the Head of. the Circle so'that'tho''DPCfoialjtjos arc 
comi)loLccI and promotion orders issued latest by 29.2.8+. 

() 	With effect from 1.4.84 onwards the Heads of 
Circlos/ Divisional Supdts/IIo ids of functional un:Lts will 
1.(Lontify-.-tho officials belonging t'o the cadres CovaredUnde" 
th3' scheme, who will compJate 1' yoars of' service upto 
31st March of t - o next .ycar.'Tho Depart.';cnta1 Prombtio,n 
Conn'nittee meeting wilI,bo convened bcfore30th Junç to 

• consider fitness of the officials completing 16 years of 
service in the grade duxng the year, 0fftcj1s'whocornpJ. 
16 years of seryice 'on 	dat later than thit of c.onvonj 
of tho meeting of the DPG will be placed on the'.approvoci.. 

• list and will be promoted to. the next higher scale of fay. 
immediately on compJ.otinn of 16 years of,. 3OiVic".,'1SubjOct 
to their being found fit by .'cho.DPC'and uhjoct to.' nonnal-' 

• rules relating to promotion. In'respectof the..offici.als 
who complete 16 years of service between the' perio(j frc)rn 
1st April to the nate thQ meeting- ef the .01)0 is eonv'nod 

• thoy will ho placed In the next higher scale nf, p' fim' thT 
date followInr the date they conpleto 16 years o:r 'service. 
subject. to their being found fit by the DPC. 

() ' 	As soon as .thc departmental premotjon coiijttc...:' 
finaliso" the lists of' officials who ''are to be' promoted t0 
the next higher grade, the Head, of th Cfrcl'wi}l' énure 
that the basis grade posts are upgraded to the II]gher' SC"üO 
by Issue of a fo1 sanction, distributing' the higher pOS3' 
to (iffcrent units so that such officja1s can.bo  placed on thc higher rradcs. 	 . . 

\ (6) 	 or promotions under thá., time-bound one p)moti,. 
scheme the n6naJ orders relatjn to x3servatjon for C/S. 
commtjs will not apply unless any spcjfic order in tthis 
regard is subsequently issuocL , '. •• :..'._ 
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(?) Tho py  of thO ujffjcj1s on toir 1.)oing p1tccl in the 
. 	next higher scj.jo of ptY under tivi schoma will be ixo 

/ . 	
. undor in 22-C. 

• •• 	Offici1s )ñ•. promotion to the hii.;her sct1e of p: 
on c(mnt1(n of 16 yors of SOrViCQ will m'int']n their mt 
soniority. In thu iwer ri4o for purposo.s,  Of nrornotin t) 
s uT.)c ry is o,  rj pasts justifil d on st -trvhr 	TIjs is L') pr iLC'r; 

the nt rxst of t 1ho senior offici1s who my not be oligiblo 
. f () r 	rornnt. i.'n in t p:rt Id iJ. 'ir yi r f r  
16 ye - ro 	f r. 	u.]: I. 1' so i'yj.cu 	it; tr 	i)r(fl1Oti j, )fl tIi. 	b ' i irj 
rocoImncnLt.) n  of i subsequent I)I'C In c-.se., l -iowovor, n 

. .. ffijil Wl') is COflSi(iOI\Jd unfit by t DPC(n crn;1oti'n of 
16 yoars of s3.rvjco), ho wi111osG soniority vis -a-visthe 
officiris f)I'OIYIOtO(.i to tho highorsca.a ofpqy ()fl : thj b1jS 

• 	of tho ncomr1)n(.aLic)ns of that DP.. 	 ..  

In the 	)O rive C t(lrQs C(Y1O rod by the sch riu 
•reductin will be effected in the sanctioriöft•posts by. the 
He -Ld of te Circlo/Divjsj'nytl Office r/He ads 61' :tndc pendunt 
functj"n'ii units. Tho iuction will ijdn 	in respect 
of the b-isis grade psts convorod urp -lcjr the Scheme e.g. 
Tim scale Assistants P.itmon. Group 'D', 'c. on 	d'tvisinii 
bsis. In other words, the 5 cut will not he effected offjc-
wise The tot-il nurnbe r of posts, in a djvjsjon will ,'bO t aken 
into -icc >unt md with iririedirto cffect th totil number of 
posts 'rfll be roducod by 	. Wh•1lo calcuibi'ng thQ reduction. 

• fraction of .  5 ' and - abovo. will be rounded off''to the next high 
integer. The 'Divisjo,anal Supdt, will onsuIe that the rotucti 
is Suitably distributed among various offcQs so that the 
service is not disploc-ited. It 'rny be notod'h.at 'as a result 
of this' while' thJ m v, not. he any nhysicl re iudtirn of 
stff strLnr'' in smaller runits,.. in 1)igger.u.rijts tho number 
()f 	reduced rnmy be mo 	thn 52, 

(10). 	SimiJ.arly, in r3sc'b f supoiv -r rP1S;whjc.I' - arc 	mnciJ ofl4 Ofl the b jsjs or po cub t no- 	.13 woll as  
rom0tjnnrL91± posts which are 'sanctjon€d ,outsjrlo the basic 

gra.Ics as per pn3scribe'no-S(e7 Supisorr LSG.iosts, 
Mail 	crseor/ Sortinr Postman etc.) 'the number. Of snctione 
posts will be reduced by i% on divisional basis, Whilo 
Calculatind the radjuctinn, fraction of 5 afl LbOVQ will be 
rcundecI off to the next higher integer. Here agin the 
reduction shoui:I ho Suitably Jistrihutodi onong tho 	fforent b 	j'rv e r\Ui nl I o in Lh 	pmr 	tfld Lh piv para will Im-mve t be completed before 31-12-83 and . 
certificto shuld be given by the Head of the Ciclo 	 - persunally, 	i(l5j to th i)fl1 	Di rector Gone r J () ( 1 y n bh t Lh:ts Ii i:J bi ii done. 
(11) 	As per the agreement with the staff Side in the 
CM oxisting officials regula1y rtppointorl to any basis gra 

will not c retrericIoc1 from oArIco s 	result of 5" cuL in ho basis . pests as mentioned in th previous If there 	
not mficiont VaCflC s in a DJvisjon t CnvCi 

,'o reructjn in tho bsis grade ')osts 1 by '31-12-83 thc posts 
my ho c onb:Lnuud to the Cxtnt ncssry, in 'order' to 

o ku ffic1 in service. As and when vac0ncos arise as resui qf new Creation, 	tjmont, etc. 'the exLra posts 
• retained 'should be adjusted, •ainst thàr. 

• 	' 	' 	. contd. , 



12. 	The posts in operatiye and . upIvsoIy caclrGwi' 
cont1:nu to bv sanctiofl3: on the h-si.of pissont non'nS 

I furth r ordo rs, Iloweovu r wh 	tt -kJ ig UI )  pr ps tL 
for sancti"fl 01' establishrncflt. Ifl lhu djffrent' offIces, care 

,'wilJ. be t-tkn to see that. the r(duction. of, posts orç1E) re(i 
in' the year' 1983- 84  is ditly takon j'nt.0 account ancL the staff 
reduced in • prticular office even beyond 5% is not, created 
aaifi in the nux' review of the establishment. 	... 

13 	 er introducti'n of th scheme, the posUs 
j U3t1f Ia : 	i pro SC ribod 3 b )flLI.afllS both ifl the b3.Sis and thU 

SUJ ivisOxy gr.a(1OS ,' .Ii1"1I coniinuc to be s 'inctionc ontho 
• basis of the existing' .honnS On 1st April of ovoy r3a1` 7  

• a 5% ro(tUCtlofl in the basis grade posts and 1510 in supivis'i 
posts as described in 'rras 9and 10., above will ho o ff octod 
in respect of thô- posts anctThncd during the previOus 
financiil year. It is ci ifi.cd that the 5% -md :15% .cuts 
referred to in •paras 9 and 10 in respect of posts oxisting  
on: 30.11 .83. will be effected imidia'tOly on recoint of this 
letter, in any cas3 not ltcr than 31.12.83.n 1 . 1+.81  a 
simii - r reduction will' be made'4n respect of posts s.anct1On 
hetwoen.1.12.83 and 31.3. 8 +. There-jftothC reductiofl will 
be effected on the 1st of April ovoxy year 	 rospect-of 
crrjtjonl Ty)sts sanctincd 'during the previus finañci.CL yo.': 

In bigger offices whore immodiatejy nfl introduct'i 
of the schema more than 5% of the sanctioned post's wore roduc 
in order' to maintain 5% cut on divi.sicpal basis, it has to 
be enSured that at the subsequent' review of establishment of 
that offico only oxt a potts justfi(,, d on t,iiTh) test r 
pro r,; c ri bd 1 n' iiis will be 	cL Loi'iu'l •1nd the uXL ra out made 
in that offico already is not n3st'3rud. 

I: 

For example, in an office if there wore 100 nests 
in basis grade on 30.11.83' and 8 pests are reduced in order 

If  to maintain 0 cut on divisional basis,92 posts euld be 

	

l 	raii.- lo with effect frm 31 .12.83 (lat.os-t) .11 subseqUently' 
voviww of etab1ishmontof this office is done and the 

	

0 f 	total number of posts justifiad cOrrIos . to 	 il 103, tha only 
3 more 'as will be sanctiono.l for the: .off'j 	making the 
total effective number of' posts as 95. 

	

I 	With effect f rem the 'late of introductin,of the 
schema . the officials posted against regul r supu ivisoxy 

s.'aricti 'nel n staandrds will he ontitllorl to riraw 
-,1 s in Ii c ate d in Anne xu re 1 11' t 	tile agxuCJrn 

I 	, 	' 

S  / 

• 	 Only officials who hold supew'isor. posts will h 
oJl;:rible to draw the Special allowance and 's such ncccssar7" 
adjustnonts based on seniority in nesting ill have .tp he ma 
Suchof the senior. offi'cials •as.ara cnt'ltilod to hold 
Supervisory posts and hav to move out fr want of posts in 
the stations of their posting whore they are working At 
present nay be 'allowed at their option t move out at tho 
end of the current academic year. But they will be eligiblo 
to draw special. aI],' - w'nce 'only wh oh they. acti,a] ].y wn nc aaii n 
Lhe supervisory posts. Su ivisory posts c'trruing special 
al,j..owancc whlch from circle cadre will h-va to be fiIi1 on 
circle basis based ('fl seniority.  

conti. • .5. 



, 

J" , 	 / IL. 

1. 	 Thu :Lnculnbunl;s of 	xuiI; 	in 	)j')t(b1jfl:]. g.ri 
].ijce  

Ho.!'u [ 10:3 1: ion/o rLi niç ostien/M]1 Ovo rsoo r upLo the 
extent of 10% of the total numbu r of peels in the basic 
graic after % cut froi which promOtion is made will ha 
entt.]od to i 2/- per ipopth 'IS Special allowance Posts -ü 
Mai Overseer/Sorting Pc tmon etc. cddps •uptö . limit f 
10% of total number of posts in Poston cadre after % idu 
tiOfl should be idcntifjej 	d the officials holding those posts 1T;/ be ;ivon the Special afl)wance. Th fillin up of 
those posts ny be dine on seniority . This will app y to 10% of posts lfl tho case of Mail Guards also. 

I I(lr) 'iii L 	L 	LI 	tee 1' .1 	a 	ti: 	I] iLL 	Lt e, extent Of 10% of tho total number of posts in the hasi 
gra.le of Gup 'D' Test Catoogxy(jnc1n1 theso of 'fladars.ci'itc1 by 	 Group 1 D 1  posts) after 
o ffu cting the % cut, wl].l be entitled t0 

 as S pe ciHl Allowance. Such 	sts of Jnadahouj be '.i(lOfltifjCd and the of.rjcjals hoidi.nu thoso posts may Ix, ,  Specjil allowanco. Thu filling up of t 
of Seniority. 	 hg. iosts my be done  

ILb effect from 30. 11 .83 spoc±a pay s.anctione for basic grade nsts as charge allowance will ho 'withdrtwn. HO wov  r, s pod al p•iY. on 	 .,,s for acqi.c -J. r:Lng adill Li 
a]. q:al1fjajo) for e pedal t rajfl'tflrr ani for h aririling cash etc. will contjnuo so long is thosc posts ro hold by 
the officials •i.n the bsic gr.de unless a Special pay is 
PI\)scriborl in the higher Scale also. 

'C 	o the Agroomt  the 	 ives p trtic ars of 
 11 

posts to wtiicli •2 Special 	
g 

 py/charrro olowance Lsanctir:L 
at present will be withdra With effect fm 30 11 83 

Th Posts or sing1e'.1nçc and doh1• hndod 
sub nostrn,asters thich carcharu allowc at  honcofo 	be manned by officia 	

present 
ls ie have COfl)plCLl 16 ye ars of e 3 jrj cc an I h vo bec 	d. ace I Lii the no xt  scale of poy. In order 3 avoid inCOflvonjence to the Offjcj . 

Cciflsequcnt on the introudctjon of the scheme in !d academ c 
SOSSion. It is not nocossa 	to don].y Such °ffjcj'ils 
against the o°sts of Sinlo handud and douh1 han[ej Sub 
Postniastnr immediately. Such deploymot 

my ho offecte' -i at the end of the aCademic year. Charge Allowance to tho 	posbo will however StrI withdrawn with offoct f 	
se 

rom 30.11.63. 
- 	For sanction of SUPO1TSO rypots on standards in higher gr.rIog in future tho nsts ustjfiu1 

as for ex:Lstin; LandaIs tn tho lowo r g r'idos bole TO i3dUc-• t1n will be taken into acchnt 

Th special allownco for SUpewjscyr poets fliOfltnner1 	fl pu'ts 11± ml 1' a 'Vu wLL:1 nob hive 	lio tu ris tICS of spec t il py The spool a], a]J(ancos h ,aJ.1 not Count for my pUrpoSe other than ponsicn- 	boncfj-ts, 

CoflL I .....
I 

M1 ,1111" ; 



\ 
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21 . 	P.0 _iL _ir1- 

P.O. & i1.S.ACC0Uflt0 a 	in the time scl 

01' pay plus special pay 9  .n also 0fltitJcr1 to promotion 

thO SC:1iO of Its . I.25_6hIO on complOti° 	f thi. r tot al 

16 yearS of sciCC 
in tie clerical grade includirft; the 

pe :rLnd they worked as Acc untantS. 

Iloweve r, the e'ffiCia1S bela ifl to 1. " 

• Accountants cadre who have chosen the, scale') fpay of Its. 

3P0-620 a not eligible for one prootiOfl on oplCt1Ofl 

• of16 yearS of.seicO1fl that sca1eTh0Y my be iVOfl an 

01)t t0flt() rovrh0 

	

with 	fect from iC at(Jh°Y chose the 

scale of,  p 	
of Rs,380-620o TheirpY on rovCrSi0fl- 

time scaiG -Cf pay will be notionallY fixOd, with rcfoW 

to the p: 'in the time calo which they üid have cirm 
eecial VSY of 1w ')/_. They would he 	L:LhO for 

• bet rig nromoted to the s calcol lis . 25-60 O1 Lii b 'iS is ul' 

copiplCtlOfl 
of 16 yearS of soicC in the time scale of 

pr. 

1)0 S0CCial 
pj granted to them on national has:LS mY ho 

• 'b'kon °? ccount for fixatipn of their pay 
u'b3Ct to 

the cenditiflS laid down in Gavt, Of I]dia t  s\Order No.6 

read with Annoxure below PFi 22(Swfly'S complatiflfl of F.iL& 

S • R. The OXCO ss pay ahd all fW'lflC 	which they might h avO 

drarn in the scale of ])y Of Its. 3O-620 attO r. fixrittofl of' 

\ 
their pay o )tjofl should ho exorcised by all conöCrflO with.L 
a period of two months from.th0 dateof .jSSUO of te,so 

orders and the 'ptjflfl exercised once shall be final., 

22. 	Since it has been decidOd to give OflO promotiYl) 

to ii officials who complete 16 yearS of seiCQ in a 

partd.O Jar r'i°i0 of rjCiIJ.s who ii aVO boon transfO rrr1 undo 

Rule 38 of the P'J. . Manual 9  Vol. IV in the s aw: C tre, 'iv 

eligible to count their entires period of sOW1CC for 

flrOflOt1 	nr1e 	h schO Ihis wJJ cover cvon officials 

who h'iV'4 b.ii t;'ef'l'l Ir li i.WJ (P i'iI') to another in 

the SThO 03rday. The question of -0,Xtc)n(.'1nfjr 	 tO 

officials O have bOon transferred under Rule 38 from OflO 

cadre to another (e.g. fxm IS Assistflt3
, 

 to POASSjS,tUt 

is seratelY under consideration. •  - 

The following furthe r c1a.rifi.catiQfls and instzuc 

are also issuer1. • 
In rospct of the cadres which are covered undortho 

shccmo of time bonnI one premotiofl the orders jsud v1.k 
P&T DLc. No.31 _19/?l Pi. I t1tcd 15 .5. 

r/)f u't Mjnjsti Of 

1 1 j 
1  0 (21 1(A) /) (ltd 	10  

-• e:. 	• 	• 	•. 	. : 	- '.) 	': , L 

Premotion to the LG 1/3 rd on the basis of do.partrn 
oxarninatifl will be-abolished on ntrodUcti 	of the sch 
However, vacancies faith::; under LSG 1/3l quota u1bo 

30.12.6 will he fille(I in •accordnce with the instructip 

on the subnuCt. 	 ' 	' 	• 	 • 	' - 

ct)fltd . .. 7 

\ 

I, 
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('jj) 	T1i:jnt ro tuction of the 	scheme 	wi:]]. not effect 
officials who h --r 	ali 	'lcly been 	prnm -  Lu. I on re ru]. 	r basis 
from the has is 	; rale S to 1;hc no xL ri igh 	r ir'r to s 	lx" f ore 
30. ii .83 	une 1 	uxis b1n. 	rios, 	The of ricials 	who ii 'we 
al-re - .tdy 	been pr'oniotedte the ncxt h.ighc r s crile 	of 	ty 
bofo ro 30. 1 	.83 will rankon block senior to tho 	off 1c:LalS 
who 	arc 	p1 ace 1. 	1. n 	the no xl; 	]-i:L he r s c ale in purs u'u ice 	f 	- 1,1 11  
flOw 	SCiliJlnu . 

(iv) The off':Lcc rs who completed 16 years of servico and Who 
are 	pronotocibo n;t higher 	of any will continue to 	ui'onn 
opo rabive (lutius unless 	Uho' are postcto regular 
sup r\rjSOTY posts 	in their turn. 

/ 

/ 

I 

-, 	- 

Th 1-Ic :e.Is of Circles and Administ rat ivo pu rsoni1J: 1' 

ro S PenS]- 'io to unsure implementation of the hxXvxxxx-
issuo(I ahovo. They will examine ti-ic enc]osuras to this 
letter including bhb Agroemont and the instructions containe 
In the ab -  vo p .ras ye ry e arfu].ly ann b -iJco a]], s ti ps for 
lbs ti' sb UXO(l .LL:i., , ns I 	:1.orricnt'iL:Lori. They' wLLi -dso I 
ros ')oonsLblc to rn')nitor ti-ic orograss made in the C'Lrcbo/ 
Admin ist rati\ro [ . Jflj .  ts undo r their , ursidiction ra gaiii, ng the 

Ui el' bhu Schu;i. Their LLLn)flLjofi J.fl U 
d r'iwn to the inst ructions contained in par-a 10 ie ç 
the cc rtificatc to be sent by the in to.. th: DDG (I') by flsrnO, 

Tho 1-10ads of Circlos/Mnijnjstratjv Off ices wil:].. . 
ibeaso send a forbnihtly progress report to the Dircctor - :. - 
in tlo enclosed profrona rorard'Ln -r imnpbamontti,on "of the  
s oh me. of,  tjiie -bound one promotjon, 	 - 

- 	In c as e of .iny doub]; ro g ar(L1 ig :Lrn plume ni; ib:i. ''n of 
the shccmc 9  a roferonco moy 'be made by Ho:ids of Circles 
to the. ADG (oflo promotion cell) in the P&T Dto. which has 
bean Specifically constituted to deal with the mibturs 
arising out of tic impbementtion of time hound one 
promobien. shoemo in the P&T Dopartmnanb. 

CCC I Pt; of bh is Ic t be r may 0J0 aso be cknwoc1dgcd 
to Sh ri P.I .Vonkat -os.iarn'-, ADG ( P) 

-I-- - 

y 
i)opuby ipecbor Gene r -il(i') 
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G U 'VA HA IX 781 001. 

iVu, 	 .u/(:iJJ, 	 t)7(e0 ?t Guw,i/i,'/..I,  - 
Af1 ':A/ ) 

0/0 014" Cl 'I'IG, flssu,i 

Vcajjc1 in RMS 'GN' Dlvl1on 
Nrf 	itid HO R1JS 'Gil' Dii. 

- 	 tcs t.0 Ic ((Cr No A ct l? 	00 	I fl2QQ CR14 c;rt; -,,, j Circle, Gtivn/io / (by  

As dcsimd, (lie Cl17/f 	flos(ioi) i5 I)i1l1(('d hi 	1/11(10/ (or kind 

ji(i f)cl?'iu; 
 -./ .1 -2000, pioct/ca/ly 1/ie,e '/lC cue c/eni \'oCe;icy Of ;u Count li;es in 1/ii Dii. ii1ouj/i (hiere WCiO 2 (two) (7u//Ij'j 
 

P.5, 111.1(1 IH'O OVO/fcif)fO but (Ii(' 	linve not bee,; 

ic; OrCouHi?,i( lii  'ui(! /1(1 wcis i omoted lo I flCi' w.c, r. 	12-- /3 35 	( /110(3  
(U (IIC 'Dok iJbi C" Nc'i i(Ciij 	SL NO. . SA/3-32/3, v'l;ichi r/c P Ic:f en 22-9-94. pic D3k Adf, -i' vi1. leUci N. i' --J/93 ol. 	COT'y)',jI (lv.' dc c iicii Of lite i iJO /,:;f held on 22-')- 9 ,°xcniii, 1 (1(11? of  Ado/1;t flnds no JuUiico(i( - ! J for relief (0 (lie pcUtionci, (copy eIlc/o5cc'). 

In view or o hove, (he c/lie/ni luis not been en I eit, med till dote. in (li/s COflHCc(/i (Ijic O(fucc repel 1 No. 11 - ///Acct( dt. .10-4-9/ n/to tlic (:/IrI .(stlIr) nIo 1L(1C/ii. for f7tJ)/ I 1eIr'n,c, .9. 	[?egt7u61*1iq 5/i 
ffl J 	

P. K, I.)uI to, (lie post of i1CCU(1//f 	wi.c 1)1/ho Vocolil llOJ:2QflQ 
 Me oh/c fi/ tV0 pi OIiiotcd/ to 7 130/ i/'n 20UO, and os he Occeptec the 1 POP, lie is not Cnti(/d 

to ct the henc-'fit. 1 liccorint a S . icr Co. /c((cr No. s(nlf/3-i',/c)2 C1L26-/-- 

Since Lheie is no QUici,; C/(i/i1/c/ OCCOUIII iii1 is VI 1/1/1/c in  
li P.S. DuC (a /i)s been post cc! elS Accuu,i (Oct in I) 1. 011k

-c pui ely niupoiy & adhoc host::;,  
This I:; for you, kincj inforni.-)ii(lfi 	- 

I /; /o' 	(I) 'A/i' 	i,.•/'i I d(,'/ 	i 0-f i:.',iui/ 
Ly 1/ic Cf '/-/, /l:;;,ii; C/i c/c Chy. 

(2)Copy of Dvi off/cc No. f3-2/7/AU 

( P. Ci 1/cr ii)c)rt 
5CIIK)r .Suiet-iri (code ci 
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